
7.' 	
.. 	 .. 

CENTRAL ADMINRATIVE TR1BUNA1 
V  GUW HAT! BENH 

QtXWAEATI-05 

V 	 (DESTRUCTION OF RECORD RULES,1990) 

INDEX 

	

_ 	e A
V 	

OTANo.. 

l 0S••• ••••I•I•t••••11•11!jVt 

- 1. Orders  Shee 

toe 2. Judgment/Order dtd.0.6/~ .6-/a?.0R,2,--P9 ... 	 ............ 

V 	• Judgment & Order dtd...................Received frorn-H.C/Suprexlle Court 

I., 	 ..... 

........... ... . . . ........ 

....... ••.•••..te 

7' - V-1 .S 	 i)I 	. .4". 	. .. Pg... ... .1... .......      ...   . .to. ..  	•.. ... .. 

• 	8. Rejoiricler..- ... ... ••••• • ••••. 	...• •.......• .... 

14V.c .i. . . 	• i/..'2. . . . . .!'g. .,, ;i•T......... . . .... .to. . , 

Any other Papers .. .......................   .......... Pg ................... ..... to................. 

V 

- 	 1 1;.IvIexx10  of 	 ...... ...•....... ...... -........,-.'r.....,........o....... 

12. Additional 1fuida'v'lt...,,.....,..,.,,.,...,..,.,,.,,..,,,, 
0 	

V 

• 	13. lATritten Atgl.irn1enits,-.......,.,,..,..,....,,,,.,,,,,,.... 

- - 
	 14. (rriendenxient Reply b)' Respondents, •0•I•••• 

15. J\rnendrnent Reply filed by the Applicarit......, 

16 Counter Reply 	 . . 	.. ... 	... . ... P. 

-V  

-SEcTION OFFICER JudL) 



L. 

• 	 V .  

FORM NO, •4 
(Sce Rule. 42 ) 

CEIRj ADIVJNISTPTIVE TRIBUNAL : GLJAHATI BENCH, GUW-T I. 

ORDER SHEET 

Urginal No. 	3j Wsc.etjtonjo 	/ 
. 

	

	 n tempt et it jo n _/ 
Review App ii cation No.____ 

Plafl(s) 

Respondert.()  -. - 

•Advopae.:'fo, Applicant(3) 

.............. 

• Advocate f o Re spo ndent ( 
-r 	. 	 . .. •• 	

. 	 (4 
Notes 	th Registry 1Date 	ORDER OF THE TRIBUNAL -- 

8.3.O2 

C.: 	
(1; ;/ 

• 	
.Catuj 

Y. 	 'gi.trar 

'i /  

mb 

c4cq 

	

aL&Q1 .&7J)4 	
- Is .ftp L4' 

No / io 

/ 
9.4.e2 

w 

Heard Mr. B oDoGoswami, learned 
counsel for the applicant and also Mr. 

learned Addi. C.G.5.C, 
for the ResDondets. 

Issue notice to show cause as 
to why the application shall not be 

aditted. Returnable by four weeks. 

.9 . 	 List on 9 .4.2002.for admission. 
9 ndeavour shall be made to dispose of 
the same at the admission stage. 

C. 
Member 	 Vice-chajan 

List again on 9.5.2002 to enable the 
Respondents to Pile reply, if any, The matter 

shall be disposed or at the admission stage, 

Q5 	zrC.-P- 	 -r 

owe449, 	
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9.5.02 	Mourned'on the prayer of  
Choudhury, learned Adj.. CI.S.C. or 

the Respondents. List on 24.5.2002 
• to. enable the Respondents toHEije writte 

statement or to obtain necessary instruc 1  
• 	tion.s. Endeavour ,  shall be made to dispc_. 

se of the same on that day. 	 I 

Ii CLL1 LL 
. tMeor 	 Vicehujan 

................ 

	

• • ••24 •.'5.2 	Post tie matter on 28.5.2002 for 

admission and di3pdal. 

\ 2 

(J ,•.-.• 	 . . 	Jie..h 
...- 

,••. 	........... 
\ "Oi' 	' 	• j.oO2 	jc 	Heard Mr. B.D.Gósuami, learn 

I......................................ed counsel....Po.r the applicant and also Mr. 

Addl.C.G.S..C. for 

The application 3.5 allowed 

in the light of the orders in the separate 

sheets. No oroer as to costs. 

Member: 	 Vice-;hairman 
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• 1 CENTRAL ADMINISTRIVE TRIBUNAL 
GUIIIAHATI BENCH 

io. 72 of2002., XX 

• DATb Ci DECISION ' 	QV.. 

KehabShrna &i1 Others. APICiT(S) 

. D.Goswami & S . Borthakur. v 	r'e 	i u: 	7\tiI 	i 	vojr( 	) 

VERSuS 
 

	

H 41 	Uno 	 ............ PIuSPTi)1J:I:(o) 

.Mr.,A.K:.Chau3hnri,Ad:d1,.C.G.S.C. ...... 2n\T:cATB uu TfIJ 

	

1 	 jT ON DEN1T - 

Ill 

Hi T9NBLE  MR JUSTICED. N. CHOWDHURY, VICE CHMRMN. 

H: UNBLE MR K. K. SHRM, ADMINISTRATIVE MEMBER. 

Whether Retorters of loc.al papers may be allowed to see 
the judcment ? 

To be referred to the R:porter or not ? 

•Thther their Lo2dshipn vi±h to Sea the fair copy of the 
udgme n t ? 

• 	ether the judgment isto he circulated to the ocher,  
Benches ? 

judqment delivered by Hon 'ble Vice-Chairman. 

1. 

r ' 	. 

L 	 - 	

. 	 .• 	H 

IL 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.78 of 2002. 

Date of Order : This the 6th Day of June,2002. 

THE HON'BLE MR JUSTICE D. N. CHOWDHURY, VICE CHAIRMAN. 

THE HON'BLE MR K. K. SHARM, kDMINISTRATIVE MEMBER. 
Sri Keshab Sharma 
S/o Late Mahesh Ch.Sharma 
R/o Quarter No.B-16 
UDAYAN VIHAR Complex 
Guwahati, Assam. 

Sri Anup Sur 
S/o Sri Tarun Kr.Sur 
R/o Adábari Colony 
Guwahati-12, Assam. 

Sri.Diak Sarma 
S/o Lat:Churananda Sarma 
R/o Chenikuthi Hill Side 
Guwahati-3, Assam. 

Sri Monai Kr. BujarBarua 
S/o Lt. Mahendra Nath Bujar Barua 
R/o Rukminigaon, Guwahati-22 
Assam. 

Smt Gita Kalita Saikia 
W/o Sri Diganta Saikia 
R/o AIDC, R.G.Baruah Road 
Guwahati-22, Assam. 

Sri Deepanjan Choudhury 
S/o J.C.Choudhury 
R/o 264 U Tirot Sing Nagar 
Umpling, Shillong-793 006 
Meghalaya. 

Sri Ramayan Singh 
S/o Krishna Singh 	- 
R/o Pythorumkhrah 
(Opp.MLP Dog Squad), Shillong 
Meghalaya. 

Sri Rajen Kr. Lama 
S/o Late Chhan Bahadur Lama 
R/o Demthring, Nongthymmai 
Shillong, Meghalaya. 
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Smti Valaria Marbaning 
W/o Sri RajenKr.Lama 
R/o Demthring, Nongthymmai 
Shillong, Meghalaya. 

Sri Ganesh Bahadur Thapa 
S/o Late Churamani Thapa 
R/o 3rd Mile, Old Fruit Garden 
P.O:- Umlyngka Upper Shillong 
Shillong-793 005, Meghalaya. 

Smti Genevieve Dkhar 
W/o Sri Ningthen Singh 
R/o Ryngi Jyriew, Upper Nongthymma 
Shi.11ong-793 014 
Meghalaya. 

Smti Dathitbha Challan 
S/o Be Kyndiah 
R/o Lower Mawprem 
Dedon Road, Shillong-793 002 
Meghalya. 	 . . . Applicants. 

By Advocates Mr.B.D.GOswami & S.Borthakur. 

- Versus - 

The Union of India 
Represented through the Government 
of India, Ministry of Defence 
South Block, New Delhi. 

The Controller General of Defence Accounts 
West Block, V.R.K.Puram 
New Delhi - 110 066. 

The Controller of Defence Accounts 
UDAYAN BIHAR COMPLEX, Narengi 
Guwahati- 171. 

The Asstt. Controller of Defence Accounts 
Group Officer (Administration) 
Office of the CDA 
UDAYAN VIHAR, Narengi 
Guwahati - 171. 	 . . . Respondents.. 

ByMr.A.K.Chaudhuri, Addl.C.G.S.C. 

ORDER 

CHOWDHURY J. (V. C.) : 

This is an application under Section 19 

of the Administrative Tribunals Act, 1985 seeking for 

Contd./3 
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direction upon the respondents to provide the 

applicants the pay scale of Rs.1350/- to 2200/- revised 

to Rs.4500- to 7000/- w.e.f. 1.1.86 or the respective 

dates of appointment whichever is later.The applicants 

also assailed the legality and validity of the order 

dated 6.2.2002 issued by the \ssistant Controller 

Defence Accounts, Group Officer (7\dmn). The basic facts 

giving rise to this application are set out, herein 

below : 

1. 	 The applicants are twelve in number who are 

serving as Date Entry Operator (DEO for short) in the 

Controller Defence Accounts Department of the Govt. of 

India under the Ministry of Defence of the Central 

Govt. The applicant Nos.1 to 4 were initially appointed 

as Junior Key Punch Operator in the pay scale of 

Rs.950/- 1400/- in the year 1988-89. The post of Junior 

Key Punch Operator was thereafter redesignated as DEO 

Grade-A w.e.f.11.9.89 in the pay scale of Rs.1150/- to 

1500/-. The applicant No.5 was appointed as DEO Grade-h 

in the pay scale of Rs.1150/- 1500/- in the year 1995. 

The other applicants, namely, the applicant Nos. 6 to 

12 were appointed as DEO Grade-T in the pay scale of 

Rs.1150/- 1500/- in the year 1995. The applicant Nos. 1 

to 4 were promoted to the next higher, grade of DEO 

Grade-B in the pay' scale of s.1200/- to 2040/-

w.e.f.22.12.97. The said scale of Rs.1200/ -  to 2040/-

was revised subsequently to Rs.1350/- 2200/- w.e.f. 

11.9.89 as per the recommendation of the 4th Pay 

Contd./4 
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Commission and thereafter again revised to Rs.4500/- to 

7000/- w.e.f. 1.1.96 as per the recommendation of the 

5th Pay Commission. It may also be, mentioned that 

the applicant Nos.l to 5 are appointed and are serving 

in the Electronic Data Processing Centre of the 

Controller Defence ?\ccounts, Guwahati, whereas the 

applicant Nos. 6 to 12 are appointed and serving at Pay 

Accounts Office (ORS), Assam Regimental Centre at 

Shillong. 

2. 	 The post of Junior Key Punch Operator under 

the respondents was in the pay scale of Rs.260/- 400/-

w.e.f. 1.1.73 which was revised to Rs.950/- 1500/-

w.e.f. 1.1.86 further redesignating the post as DEO 

Grade-A in the pay scale of Rs.1150./- to 1500/- w.e.f. 

11.9.89. It was further revised to Rs.4000/- 6000/-

w.e.f. 1.1.96. similarly the post of Senior Key Punch 

Operator in the pay scale of Rs.330/- to 560/-

w.e.f.1.1.73 which was revised to s.1200/- 2040/-

w.e.f. 1.1.86, was redesignated as DEO Grade-B w.e.f. 

11.9.89 in the pay scale of Rs.1350/- to 2200/-. The 

scale was further revised to Rs.4500/- 7000/- w.e.f. 

1.1.96. The applicant contended that the nature of 

duties and responsiblities of the Junior Key Punch 

Operators redesignated as DEO Grade-k and Senior Key 

7 . 	 redesignated as DEO 
Punch OperatorsLGrade-B are same. Hence both the Grades 

are entitled for the p ay scale withdu' any diffe:rence. 

Contd./S 
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3. 	 The EO/'. Key 	Punch Operators working 

under various Mknjstries/Departments of the Central 

Govt. raised grievances with regard to recommendation 

of the 4ht Centtal Pay Commission. Sheshagri Commission 

was appointed by the Central Govt. to enquire into the 

grievances. It was inter-alia pleaded that the 

Sheshagri Commission observed that the nature, duties 

and responsibilities attached to both grades of DEOs in 

various Ministries/Departments of the Central Govt. and 

Electronic Data Processing Staff working under the 

Railway Mministratjon are self same there being 

absolutely no difference. The Govt. of India issued 

notification on 11.9.89 and granted pay scale of 

Rs.1150-1500/- to DEO5 Grade-. and the scale of Rs.1350/-

2200/- to DEOs Grade-B w.e.f.11.9.89. The applicant 

pleaded that the DEOs both Grade-Ti and Grade-B ought to 

have been granted the pay scale of Rs.1350/-2200/-

w.e.f.1.1.86 or the date of appointment whichever is 

later. The DEOs working in the Directorate of Census 

Operation ., Ministry of Home affairs, Govt. of India 

preferred an O.A. before the Hyderabad Bench of the C7T 

claiming parity with the Electonic Data Processing 

Staff of the Railway Administration w.e.f.1.1.8E. The 

which 
said O../was numbered and registered as O.k.957 of 

1990 was allowed by the Hyderabad Bench of the CT and 

the Govt. of India was directed to follow 1.1.86 as 

effective date on the principle of equal pay for equal 

work vide judgment and order dated 9th July, 1992 

Contd ./6 
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The DEOs working under the Controller General of 

Defence Accounts also instituted an O.P. before the 

Jabalpur Bench of the Tribunal which was numbered and 

registered as O..No.142 of 1995 for granting them the 

pay scale of Rs.1350/- 2200/- w.e.f.1.1.86. By judgment 

and order dated 	28.9.99 	the 	said 	O.A. 	was allowed. In 

terms 	of the 	said 	order 	the 	respondents granted pay 

scale of Rs.1350/- 2200/- to the DEO5 working under the 

Controller of Defence Factories, Jabalpur w.e.f. 

1.1.86. Some of the DEO Grade-\s working under the 

Principal Controller of Defence accounts, Central 

Command, Lucknow preferred Original Ppp1ication before 

the Lucknow Bench of, the Tribunal claiming the similar 

benefits to them as was granted by the Hyderabad and 

Jabalpur Benches of the CAT. The said application was 

numbered and registered as O..150 of 2001. Prior to 

institution of the said O.i\. those applicants also 

preferred representations before the authority claiming 

the pay scale of Rs.1350/- 2200/- w.e.f.1.1.86 and the 

same was rejected by the authority on the ground that 

the decision was applicable only to those who were 

applicants before the Jabalpur Bench of the Tribunal 

and not to others. By judgment and order dated 

9.10.2001 the said O.A. was finally allowed by the CkT 

Lucknow Bench. The Lucknow Bench held that the 

applicants of the said O.A. were similarly situated 

persons as the applicants before the Jabalpur Bench of 

the Tribunal who were granted the benefit of the 

Contd./7 
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of the revised pay scale w..e.f.1.1.86. 

In the light of the directions issued by 

the aforementioned Tribunals, these applicants also 

submitted individual representations before the 

authority. By the communication dated 6.2.2002 the 

Assistant Controller Defence accounts, Group Officer, 

Mministration intimated the DCD7, P7\O(ORS)RC as well 

as the 0 i/c EDP Center that the request for revision 

of pay scale of DEO's in the organisation as applied 

for could not he exceeded to. The judgment of the 

Lucknow and Jabalpur Benches of the Tribunal was 

applicable to the applicants of the respective O..s 

only as per direction given by the Ministry and 

conveyed by the HQrs. Office. Hence this application 

claiming the similar benefit as was grnanted by the 

three Benches of the CAT. 

The respondents contested the claim of the 

applicants and reiterate4 to its stand as indicated in 

the impugned communication dated 	6.2.2002. 	The 

respondents in the written statement also in so many 

are 
words, stated that "that is their story - and that theyL sticking 

to that" It was stated and asserted that these 

applicants were not a party of the O.A. No.142/95 

before the C?T Jabalpur Bench and 

before the CPT Lucknow Bench and therefore the benefit 

of the aforementioned judgments could not be 
given 

effect to so far these applicants are concerned. 

6. 	 We have heard Mr.B.D.Goswami 	learned 

Contd ./8 
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counsel for the applicants at length and also 

Mr.A.K.Chaudhuri, 	learned 	Mdl.C.G.S.C. 	for 	the 

respondents. The issue raised in the application is no 

longer res integra. \ new litigative battle is thrust 

upon the applicants. It was an avoidable exercise. 

Three of the Benches of the C7T, more particularly, the 

Jabalpur Bench and the Lucknow Bench of the CPT decided 

the issue between the DEOs and the respondents. Both 

the aforementioned Benches of the Tribunal dealt with 

the identical facts on identical issues. 7i  decision of 

the Co-ordinate Bench is equally binding in another 

Bench. The respondents acted in a most illegal fashion 

by refusing the self same benefit to these applicants 

only on the ground that they were not party in the 

O.A.Nos.142/95 & 150/2001 before the Jahalpur and 

Benches of the C.T respectively. The discrimination is 

obviously and manifestly contrary to the Articles 14 

and 16 of the Constitution. The goal of the Republic is 

to avoid litigation. Needless to state that unnecessary 

litigation conerns the welfare of the State - " et 

interest reipublicae ut sin fines litum." 

6. 	 For all the reasons stated above the O.P. 

is allowed and the respondents are directed to give 

effect to the pay scale of 1.1.86 in place of 11.9.89 

to the applicants or the date of appointment 

whichever is later. The impugned communications dated 

6.2.2002 rejecting the claim of the applicants are also 

Contd./9 
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set aside. The respondents are directed to examine the 

case of each of the applicants in the light of the 

observations made above and give them the consequential 

relief as expeditiously as possible preferrably within 

a period of three months from the date of receipt of 

the order. 

There shall, however, be no order as to 

costs. 

K.K.SHRM1 	 D.N.CHOWDHURY 
ADMINISTR7TIVE MEMBER 	 VICE CHAIRMAN 

IL 
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THE CENTRIL ADMINISTRATIVE TRJ?L GuAHAT: 3ENrH 

T GFMANATT 

INL APPL:{ICATV3N Na. 	 /2002 	- 

S/iD 	Late. 	•?theh 	Oh . 	Sarrna 

R/ 	C';r 	Ei.UD:.YN 

IRF 	CDrnp1x 	Guah at i 

•2 S-H. Anu. 	bur, 

• Sb 	Sri 	Ta run Kr 	E3ur 

R/c 	i4iabar i 	L1ny 

Suahaii-i2  

E .  Dipak Sarma 

h/a Late Churanarida. ha.ra, 

Ft/a Chni kuth A 	Hi 11 	Sid* 

 Sr:i 	IMan:ai 	f(r 	Bu.jar 	Earua 

S/a L.t 	tndra Nath Eujar Baru.a 

R'o Rukrn in i.aan Guwahat :i-'22 

-isarn 

• 	5, St.5ita 	Kalita Sa3.kia. 

Wi'a Sri 	Digi.na Saikia 

R/o A1DC 	R,% 	Baruab Fmad 

Gu.wah a ti- - 	24 7  

II 
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Deep anjan Choudhury.  

':/ L U Ti rot: Sirc) Naçar 

Umpling,Sh ii I: ç-793O(ié 

4.:Lc,R\/ 

Kr .;hrta bnri 

Rio P'i thorL ik1! Y at 

(3pp Mi.P Dag Sao )Shi :t 

Meghalaya....  

Bri Ftj'i 

b/c. Late Chhan B.hadur Lama 

R/D rm4.hr :in 	t 'mm.ai 

sh inong, Meghalaya.  

9, Smti Va :. art a Marhan 1 

W/o Sri Rajn Kr. Lana 

Dnthr i1i; or t'nma . 

Shillong, Meqha.aya 

10 Sri Gesh Sahadkr Thapa 

No Lat: Curaffafl I iha.a 

F'ui t Gardn 

P.O.umlyngka Uo'r Si1i:r 

Sh ii nc-7$.b Me t'aI a:y'a 

11 	I Ger'eV I eci€' Dhh ar,  

Sri. Ni 03 th en S ingh ., 

R/o R'm I yr ew 

Sn . :t :tong - '793)l 4 

{1cai aya 

ke4Ith 	uta 
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12. S;1 Dt ii;bha Lhal Ian 

D/o Be Kyndiah,  

R/o Lower Mawrren Dron F.ad 

I i 	 a I 

ERSUS-• 

Un ion of india,  

rep ren ed th rouqh the Go' t 

of 	Ird I a Mm j.t:rv of 

South :e :t c:: -: 	New Delhi.  

he Cit'::1 ler 3enera.i of 

f€:e Accoun ts, West ;':t o:: 

V Delhi-110066.  

The 	Cc:n'1;rcIIer 	of Defenc:e 

:c::oun ta LWYN 	BIHAR f3MPLEX 

Naren 	I 	wah-at 1 --17:1 

The 	Aet:t 	Cc?nroi leT' of Def - :e 

ñcc:oi:n ta 

Group 	Off:cer (':.:nietr .ttin 

J'-4 

LJDYN V:c1'iAF 	N arengi,  

Guwahati 	 /1 

—RESPONDENTS  

Can td ., P •/-' 

o.zJir 
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flETçtLS OF PLCE4iT!UY 

IP A R., ICiJLS 	FmE RDE. 	4DT WHICH 

THE APPL ICATION IS MADEs -  

The pre'sen; appi icat ion is joint).yfil ed hs 

the appl icants who are all :ident ica.l ly situated ch.al--

1 enq ing the validity of order 	in/u /DEO 	dtd 

. .2..02 issued by the Asstt Controller De:fen::e Az:caunts 

i(rat iri 	anexed hereto as 

rexure -JV whre by :1 t is mt vated that the rec.iucst 

for rev is.cin of pay.scaleso R's 1330/-- - 2200/-- W.4 e f 

1. 1 	or the date of appointment whichever is Late and 

for payment of consequenti ai. arrears of the petit iiers 

be-in the Dat- a Entry Ope ra tors of that oni'sati'on 	as 

app I .ed. for cannot be ac:ceded to turther 	direct ing 

that the Jdqmentof the Hon '5 Ic CAl, Lucknow Bench and 

Hon 'h ic CAT Jabalpur Bench a'a.pp 1. icahi. e in respect; of 

the appi icants of the respective or ip inal app 1 icat ion 

only as per direct ion given by the concerned Mm istry of 

Dc I enc .. - 

_Th: RERXIAU:  

The appi i:ari't; deciacs that the 	subject 

matter of the present appi icat ion and the order again-

st  the applicants w ....1 t redressal are within the 

jurisdiction of this Hon 'ble Tribunal 

The aipi i.c:ants further dccl are that 	the 

present app 1 icat on fulfill's the legal repL rements of 

Contd . 4  .4 - / 
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1. iri tatior 	as prescribed in Sect; ion 21 of the Admin is-- 

trati ye Tribunal Act, 1995 as the representation filec 

by the appi icants have been suma r:ily rejected by the 

resoorident NOW through iter dtd 	,202 (Annexure'l'). 

4. 	FECT OFF mE: cE 

/ 4 
I 	That the aoplicants before this 	Hon 'hie 

Tribunal are ai I 'serving as Data Entry Operator's 

inaflter cal led 	the DEO's" 	in the Control icr 

Defence Accounts Departn'ent of the Govt of India snder 

the Mm Lstry of Defence of the Cent:ral Govt 	The appi i-- 

cants Nos 1 to 4 were initial 3:y a.poointed as the Junior 

Key Punch Operator in the pay scale of Rs 950/- 14000-

in the year 1988-89 The said oo'st of Junior y Punch 

Operator 	was thereafter rcdes iqru3.ted as Data Entry 

Operator Grade A 	w e• f 11 .989 in the scale of pay 
- 

of Rs. 1150/- to 1500/-- The applicant No 5 was ap-

pointed as Data Entry Operator Grade 'A in the pay 

scale of Rs :1 150/- to 1500/-- in the ye ar 1995 Simi I ar ly 

the app : ic.nts No 6 to 12 have been a.ppmnted as Data 

Entry Operator Grade A' against pay scale of Rs .1 150/-' 

to 1500/--' in the year 1995 i -  due course of time the 

applicants No I to 4 were promoted to the ne<t - higher 

grade of Data Ertry Operator Grade ' in the pay scale 

of As.. 1200/-- to 2040/- w e.. f 22 l2.97 The said scaLe 
- 	 'r 	 -- 

of As. 1200/-- to 2040/- was re',' ised subsequent I y as A's 

1350/-- to 2200/-- w e ,, f ,. 11 9..S9 as per recommenthit ion of 

the 4th pay Comm i'ss ion and thereafter spa in rev ised to 

Con t d . P / 
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Re. 45OO/ to 70()/ we f .1 :i 6ae per re:nedat:ion 

of the St h o-.vCom ie-e ion in which the sa 	 applicants I 

No 1 to 4are now t.crk irq S :L liar I y the app ii c :in te No 

b to 12 are also presently 	 rev:ised pay scale of 

Re to 1,,1 Be it stated that 

while the -wp I Ic ante No. I to S are appo in ed and are 

SSrc/inq in the Electronic Data processing Centre of the 

Controller De f ece Accounts %wahati, the app I Ic: ante 

No to 12 are appointed and serving at cay accounts 

off ice (ORS) ,  

de t a I .L ed cnart show inp the dates of ap 

po in tmen t p romot ion ec: a I a of p:y, date of 

rep resentat ion filed by the app I icants 	etc 

is anne ad her 	 i 

4.2 That 	the 	pc-at: of junior Key 	Punch Operator 

oder the Rents was piven a pai%;caIe of Rs 	2600  

to 	400/- V, a. f 	I 	73 wh I ch was revised to  

to 	15001- 186. further redesiqnat;inq the 	post 

as 	Data En tr :v 	operator Grade-A in the 	cay sc 
1 

to 	 ' 
--( 	 The 	same 	c . 1-: 	further 

rev iseci with effect from I,,I 	t to Rs. 	40001 to 66001— . 

4.3 That 	simi:tar'Iy - C was the poet of 	se-rir 

/ 
Ky Rnch Opa r-t or with a pay ac-ale of He ,O/ to 	500- 

w • 	f 	I 1 	7:3 which was rev teed 	to P-a 	:t)O/-- to 	20400- 

I 0.86 	Thea-a costs were rede-a in at: ad 	as 	Data 

Cc:n td 

0 

kehb &,twc& 



7 3 

- 	 E::nt;r"., Operator Grade 	ef, 11.9.89 in the oys:ale 

of Re. 	to 2200/ which stood trther revised to 

Rs4500/• to 7000/" 	f I i 

That 

tie- of Junior 

Entry Operator 

Grade-B are id 

fferenc':• That  

the. nature of duties and respans ib i. I i- 

y Punch Operators redesiqn.ated as Data 

Grade--A and that of Data Entry Operator,  

ntio.l and there is absolut;el di--

heino the fact they are entitled to the 

same pay scale without; any dri  f ference 

'015 I 	 That the anp 1 icante beg to state that :the 

4th Centra]. Pay cmies ion made a recacncnendatiàn in 

respect of Tun iar Key Punch Operators at Re 950/-- to 

i50610 and for the .ean jar Key Punch Operators (Data 

Ehtry Operator Grade-B) at Re ..120O/- to 2040/--- WOrking 

under the respondents a in various other Ministries of 

the Central Govt . who were then work inq in the pay ec:a le 

of R126:31--- to 4001- and Re 3/- to 501-- respectively.  

But in the Railway Departmerlt where Key Punch Opera---

tars/Data Entry Operators were cal led Electronic Data 

Processing Sta ..... .their the the-n pay scale 	Re 3O/ 

AMA dt frrl'17 
to 560/ 	was rev ied to Re l350/- to 2200/-- 	Thus in 

the grant of p'ay scale to the D. ...a Entry Operatore/ 

Workino in the various Ministries of the Central Govt; 

as in the case of the Railway Departr1ecit 

46 	That !:ecau.ee of the aforesaid disparity in 

tne grant at pay scale to the Data Entry Operators 

ccin to P / 

J<&h 	U)k 
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i: .flC1fl various Departments in Central Govt as per 

the recommendation of the 4th Central Pay'Commission arid 

as such a ren re' eritat ion was 3. aced on the r beha. I f 

be .r9: the Govt. of india for ronaideririo the matter 

and for keeping tm at oar with the E:Lec:t;rjni: Data 

ree1rn Department in ao far as the i i' pay e:ale was 

7 	That kee:çinc in v ew the çri evace of the 

Oat a Entry £3perator work iric in the var iou-a deartmerits 

	

the !entraI 8civt 	acipoint:ed Se-ahaciri Commission to 

CnU Lie Into the e.e- 	if ter :omp L t±ori of the Cammia 

a ion the rec:om.mendat icr of theSaszc i r i. Comi ia-a ion was 

the ; the nature 	dut lea. and re-apcin-a ib.i [ it iee attached 

to both Data Entry f3perat;ors in various 	Nj.niat;:ie.j/ 

	

the 	 . 	'..' 
.---- 

Processing Staff working under the - j 	 ' 	r 	i 

-.---------.-- 

tion are ae if -aeme There having .ab-aolute ly no di--

ffe renc a gnd as such the Oat a Entry Ope ratci re -ehciu Id be 

iade en t i I ad to the pay scale P-a 13O/--- to 2200/;- 

- 	 - Cons l ar i nç t;3te recommendation of the Se;h a :ir i. 	ii is--- 

sicin the Govt of india uitm.ata-I' .ac:c:epted the same by 

notification dtd 11th Setamber 1989 orovid-- 

',,7 	
rim therein that t;he Dat-a Entry {Jpera tor Grade-- 	ial 3. 

I 	fl 	 _ 	 L I 	 I 	15000-  

ki-r-a: 	3•i Entry _ 	.,:-_:Ji Grade 	i::' wai ld be 	e.-- 

t 3. ad to a nay acre Ia of Re 15O/---- to 2200/• -'i -  a f 	11th 

September 1989 It is stated that this difference in pay 

-' 

ke'cb 
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ac a 3. a 'was 	lied for and had no as is in as much as 

the natur'e of duties and rea Dnsibil Ities. of Data Entry 

Oe rators Spade-A and Grade--B being self dame and /or 

:isclt:ical and also there bainç3 di far one they should 

have be en n ran ted the same ace 3. a of Ra I $5O/--'tc 2200/- 

4, E 	 That aS per the not: .1 f mat ion d td Ii th Sep 

tembe r I 989 the app I man te I to 4 were p1 van pay ace Ia 

of R I i:/  to 1500/- and r.ie'niqnated as Date Entry 

Drierat;ors Grade -f w,e,, f. 11 whereas they shou3d 

have been redes iqoatad as the Data Entry Operator Grade 

	

Sandantjt;liothr to the pay scale of 	1350/-- to 

220:3,'-- I. J.bi:. or their date of anpnintmant 

whichever is :tter thouph they were piver the pay scale 

of Re 1350/- to 2200/- w • a f 22 1 2. $7 upon p r'omcit ion 

as DED Grade--B, o far as the applicants No, S to 12 are 

concerned they should have a iso been •anc.r;adast;a 

Entry Dpar'at;nr Grade B in the pay scale of Re 1350/ to 

waf. their dzite of appointment :i. since the 

year 1995 whereas the applic:aticvie No 5 to :12 have 

been niven the nay Scale of Ra 1 150/- to 1500/-- since 

their r'espec ti ye dates of appointment 

4.9 	 'That: the apo :1 icanta beg to state that an 

or :i,±na3. 	Apolicatior} 	was fi:ted 	b:'t;'a Data Fntri Opera— 

tars elployed 	in the Of' ir::e 	of the Di. ran tor of Census 

f.3p a rat ions S:nma I ipud a hydarabad before the Hon ' b Ia 

Central in let rat ye I ri bun a I Hydarabad c 3. a iminq 	the 

fkf 	eca3eof Pa. 150/- to 	20/--,, ef, 	I IS6 at 	par 
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I £0 i 

with E:tectron :ic Data Processing slaff working in the 

Fia 'jcy Administration. The said ori)? irai app : i:;tion 

registered and iunbe red as OA No. 957 of 1990 was  decid-

ed by the Hon 'b le Tribunal l  Hydarabad Ench through i t's 

Judgtent, dtd 9 7 92 directing the resonderis to give 

the same rate of pay of Re 1350/- to 2200/ from 1A.86  

to the appljqants 

& copy of the said j;.dgmnt dated 9 7 92 

reuortd in 1993 Vol 23 ATC 42 is annexed 

hereto and n rked as Annext.(f" II 

4 10 	That: the judqmen t of the Hon b I e Tribunal 

Hydarahad Bench delivered in the case of Data Entry,  

/ OperatoPS working in the Census operators, Govt of 

Ind ia.7  Mm itry of Home Affairs, New Delhi t.sas accepted 

and the Data Entry Operators work irg in the Di. rec Corate 

of Census Oper.at ion Ministry of Home Affairs, Govt of 

India were granted the pay scale of Re i350/' to 2200/ 

without any di ffeT'eilc.e of Data En try Uperatore rade 

cr Grade'-Bn 

4.11 	That in en far as the Data Entry Operators 

/ wor': icg under the 
Control icr General of Detence Ac 

counts for grant; of, 
 said pay scale of Re I350/' to 

2200/ --  w. e f 	1 1 B 	is concerned 	some identically 

laced persons as the.plicafl tr i 
led an Original 

Appi icat ion beinQ No 142 of 1995 before the Hon 'blz 

Cntd.. P/ 

keh 	orc 

[I 



tnibnai Jaba].nLkT' 	Eecr.h 	hici 	was 	dec::ided 	by 	the 

n 	b:3.e 	Tnibu.n.a3. vid.Juc:ent ;d 	2%9,,9% allowing the 

app], icat; ion and directing the 	respondents to 	make 

in payment oay eca Ic of Rs 1350f" 	to 	22001' w a 	f 

I 	I 86 In 	comp]. i. anc:a 	to the aai d Ju.den t d td 	28 

9,99 	the 	c'cspDndcn t; qr'an ted pay scale of Fh 1350/ - 	to 

C/- 	to the Data Entry Operator'e workin9 under 	the 

CAMI t ro 11 an of Accounts Fa:tor I ea ) Jab .alpur 

3. 	3. 

4.12 	That thereafter similarlyplac:d Data Entry 

Cperabore under the Of ice of the Pr inr:: ipal Con in oIler 

of Defence Accounts, Cant ra]. cm..nd 	Lucknow also 

prefe rr ad an Or:ipina.3. App: ication before the Hon 'die 

Tribunal q  Lucknow lanch claiming the pay:a Ia of 

Re :L350/- to 2200/- w. a f 1 .86 when their prayc rf or' 

the eame made departmentally was r'cfueed on the ;r'ound 

that they - cre not party defoe the I aba i pun 8ench of 

the Hon 'die Tn ::na:L in the. G I.A. No 1421$5 	
The said 

Oriçinal Application was reçietcr'ed and 
numbered as .50 

of 2001 was f ma]. 1 y decided v Ida ,Tudnment and or'de r of 

the Ffr- 'die Tribunal dtd. 9 100l whereby the 	was 

:4.1 ].wed 	and the reaoonder t;aware 	
di racted to give  

t:h a paya ]. a Of (Re 1350/- to 2200/- ) i a ., f 

I 3. 86 or the data of appointntefl t whi : aver is I at;er 

By the ea Id judmen tt:he nn ' b I c 1" r j bun a 1 was a leo 

p ]. a aaec1 to quashad , the I mpuç4n ad order otth a reapond en 
i;?3 

dtd 30 12000 rejcc:Lr: the claim of the apol icante on 

Cont;d. P/- 

i<hoJ Socmncx 
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E 1% 

the pTQUnd bein 	non appi.ita 	and was 	'further,  

leased to direct that the appl icants of';hat appi :Lca--' 

t ion would also be en t; I tied to cc'equent i al r'e lie fs to 

:h :i ::' they may be fc,md en t I t 1 ad 

• A copy of the said j:::a.. nt and order,  

dated 9 i o . :T I passed in Or i p in al Apo Ii 

cat: ion No I 50/2001 by the H5n b Ia Tr ibur 

al M Luckno,' 3enc:h is acme<ad hereWith as 

4 13 	That -::eapirq in view of the said judqff ants of 

tt;he 	on 'bla Tribunal i 	the Judgments passed by the 

Hydarab ad 
	Jabalpur and L.ucknow Eenches of the Hon 'b Ia 

iritun.al 	as aforesaid which have also been complied 

with by the ra-aponden ts including In the 	tab ! 
. 

ishmen t 

of the, Contro ller General Defenc:e Acc ounts the present 

app licants, pra far rd I nd iv idu.ai rep resan tat lops as pe. r 

dates indicated in cumn 10 cthe C -'.rt; contained in 

b fore. the Controller I)e fence c:counts 

Guwahat I wh lob were forwarded by the respondent ho 3 by 

let'tar dtd :L7102 u.timate:ly vida letter dtth 

the 	re.'onden ta in timated the app I loan ts that their 

reuest for rev i-a. inn of nay scal as as app I led for cannot 

be -a acceded to The said letter' 	.2 02 further 

informed t;iat the Judpment of the Hon bIe Tribunal 

Luc:now and J -aba Ipur E;enc:hes were ap I iab I a oniy in 

t;d 	P /-••" 

kvxw' a=~  
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IV 

- 	 . 

reCt of the apliC:aflt5 of.the reep:tiVe Originai 

pI icat:ion •nr dir ct:Ofl VeI the iiF1 tvafl 

as ronveyed by the Head Qu arters Off tc. 

rooy of the said letter dtd 	2,02 issued to 

the ançl icants at Guwahati and Shil loro are 

anne K ed here to as 4nne<ure - IV 	- 

41 14 	That the GOVt OT miS In .1 t5 V1O 

nan tnen te inc i c.inç 	in the Off i:a of the Cont mI :i r 

General 	Dafenc:e Accounts hai mc, accepted the said 

w:irte of the Hon b I a Tribunal in respect of the 

ant it I een t to the nay scat a- of Re 1%5O/ 	
to 1200/ 

f 	I I 	
for the Data Entry OperatorS working in 

the Di re:: torate of Census Ope rat;i onS 	in i-st ry of Hooa 

Affairs, Govt of India g  Contmnl1er, 	c:nts C Facto" 

Jabapur and the Pr :incipaI Cantrollert Defence 

ccou n tLucknow and hay inç p ranted the said payer ale 

70001 — , 
J 	

1 

to then, the respondents have accepted in principle that 

th 	 r' e Date ErV-P50' 
won king in various MinistrY/ 

Govt of md ia are entitled to t 
Denartmefl te of the 	

he 

pay sc:ale of R-. :;5o/ -- to 22:; /- r'eised to .45001- to 

7000/- -  and that being the fact th e  non  payntO 

said pay -scala to the applicants uaf. I I 8t on their 

date of ap}oi.toert, wh:. chevr :. later ha' 	
to 

depriving 	the 	appl:1-c-ant5 :illeo-a.tiY 	er'btvariY 	and 

diScniina or ily. 

<eAa 	JJflc2 
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4.15 That 	the cr.at;ion of 	two separate 	cadre of ,  

i)a - ;a Entry Upe ato re i.e. 	Data Entry Up' tr 	brane 

and Data Ent ry Ope r.t -' ior Key 	Puncj 

c?ratc,rj and Sen ior (ey Pund- 	Onerat;ora wi fh 	j 

a'i s:ales 	iwhc:llv unreasonable and 	urustified as 

they are per to rm or the 	 r: drf 	duti es :),rtd r 

spona:ibil ities 	havinq absilutely non dirfr'e;nc:e 

4.16 	ih at the finding and recommend .at:i. on of the 

Siha i r I Co.ss ion that the n ature of du t; I es and 

reapons lb III t isa at tached to both the Data Entry Opera 

t i's in the Off ice of the Di rect:or of Census ot rat; ion 

and Electronic Data p:ceaa inn eta ff unde rt he Railway 

Administrati on are eei ts.me in nature and there be iop 

absolutely no di fferenc:e 	the Data Entry operators 

should be iade sot it :t d to D/ scal e of Re 15O/ 	to 

22::0f• and the 4th nay Comm Isa ion , 1983 h avi ng recom--

nvided the pay scale of Rs 1330/-- to 2200/ - for the 

E:l: tronic Data process inç staff under t h e R.ai Iway 

ciciet;rat ion ws f I 1 66 the present; applicants are 

also entitled to the same pay acale tef. 1186 or 

their respective dat;e of appointment whichever is :tat;er. 

3.. 	GRUME13 IMCNI RJEi:-F WCUTH LEML PROVUSIMS ,  

5.1 	 For t:{':4i: the r eat on of to aepara te cadre 

of Data .ntr 
	

isatore i.e.Data Et ry Operator t3r'ad 

Contd ..P/- 

_koshab S,-,-Lur)o,- 



I 1 	i 

ciT Data E:nt', :eatr 	i3 	or Junior i<:y 

Punch Oper ator and 	ior- key Fn::h op€ rato rwith d :1 

fferent; pay scale 	is 	.nreb1e, 	ur..tifieci and 

i thout any b a I a in asmuch aa the DEO ir 	and DEO v B 

are par fc:' rm ini the eama n ature of du t I ee and r'e:me I 

bi. 1 ities and haciinq no difference at all.  

	

Fo r that the Govt. of India has 	 pd the 

Hon 13 1e iribunal J&jQiient. 	Data Entry 	Operator-a 

work iric 	in the ti ec.t or-ate of csu; Operation, 

Min:itry of 	Home 

- 	ffairi. Govk; of lndia the Hon b1e Tribunal Jahalpur ,  
ecHä 

Judgment 	 the Data En try Ope r.tor-a work I nc under 

the 	 :t 	Ac:COU.n ta ( Far.tor :1 	) and 	the Ho-n b I 

9tf,c 
Tribunal, L,.icJ now judgment 	the Dat: a E:n I; ry Opera -- 

tors wciriq under the P ririoip.al Controller of Defence 

-\cc:ount-a Cent ra I c:mmand Luoknc:iw :iid have granted the  

pay -ac:ai. a of Ps IO/---- to 2200V rev i.sad to P-s 4500/"" to 

- to the cor::er-nad and as such the raspon--

dent-s have •acoeoteci in orinciole that the Data Entry 

Ooarator-s c:iri-.: :jno in the various t1in istr I 

of 	the Oovt 	of :ti-icija are entitled to the pa.---a..Ie 	rf 

PS ,. tr:::/ 	22001 --- rev ised to P-s. '-)/ 	to ;-os-- 	arid 

acc:ord in :tyt- 	said authr i ty:s requi red to pay the 

-Sd -id pay sc:ala to the app I ic:anta- but the aaie 	riot 

riav:i.nq been doria the r'eapordent;s have aot;ed 	ii 1ecjaiiy 

ait:ita'i ].' ., unre.a-ar.ab :t- and withyut jir-i-aiiot:ioi 

	

.t 	e 

	

_ll:.0 	/ 
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For th at the o reen t 	no I i.oan te and the 

apol ::ante i n  the aforesaid £$A No 957/90 tfor'e the 

Hon b Ia Tr ibunal Hydarabad :)4 Nb 	142/5 be for'e the 

n'hie Tribunal .)abalr eid O.A.M.:150/2001 before 

the Hon bie Tri:w.n.al, LucknoN beinc : entical;y situated 

the o!ioant: are also entitled  

to the .aysale of Re... 1350/- to 2200/-- 

.e.f :1,1 G6 or thai r data of appointMent whichever i s 

:Later but that not hay inn been c!',ne the respondents 

have acted i :tln.al ly and arbitrarily gross  

thacr irni nation to the anpi ic:Lh* 

5.4 	For that ;eiqmafl 1; of the Hon b la ir ibu.n.al  

Hydarabad Jnch del .,,iar'ed :in the nasa of Data Entry 

Ooerators 	rkirp . in the Di r':t.;e of Census 	pare- 

'I:: .ofl 	vc of 	lnl i a was accepted and the Data tnt:ry 

raworki. op in the said Direct;'a.te were çranted 

the pay en 3. b. a of Re I 350/-- to 2:2001 	i thou ; any di- 

fferca of Data Entry Operators of Grade 	and 

Grade B 

5.5 	For that nrant of pay of Re i..350/-- to 22001- 

the 	 . 
i 	. 	E 	 .- / 

under the Cntrol 1 a r Gene rat Defenc:c cnoun tetb'ge said 

C4.. No. 1421$5 was filed before the HoobIe Tribunal 

.Jb aipur and order dtd 2i39.99 

5.6 	For that the et .atue of the appkicants and 

that of the app ii can te in sa '.d DA N . 957/90 before the 

)E9mckJD CLLU 
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{on bla iribnaj q Hydapabad DA No :L42/95 belore th 

b I a 1r iva : ,Jabalpup CA No 150/2001 before the 

F on bie Tribunal 	L.:krw beiru'.ama and i. ant ical 	the 

reo r'eean tat :ior f i I ad on beh a I f of the ap Ii can ta 	ouoh t 

not to have been r'ejacted by the ra::ndent;s., 

5.7 	For that the aop I :tcanta are ant: it :t ad to the 

pay "a 3-' of 	 to 	C:/'•- revised to Ps SOOt-- to 

7000/- • . f 	I ,St or the date of •woojn trunt: wh iche'- 

var is iater 

5 For 	that 	the act ion of the. r eeponder te 	is 

wDlIy illeçal , 	arbitrary and in 	violat ion of Article 	14 

and 14 of 	the 	. 	st;itut ion of India. 

5 	 For that the recommendat ion of the 	Ssh a i r I 

C - mnjssjon was that the nature 	hut I as and 	resoonsjb ii I- 

t i as 	•at.ta:had to both Sat a En try Operators 	in 	vs r ious 

Minis try/Depapi ments of Cntr al Govt 	and that 	El of 	ac- 

tronjc 	Data 	Processing 	ç:ftff 	working 	under 	P-si Iway 

Adfnin - .str atior ar a self same 	and 	t;here 	i:eInç 	abeo:Luta].v 

no 	b if farenca- the Data Entry tlpe rators 'should 	be 	made 

ant; ii; I ad 	to a pay sca I a of Re 	I5O/•- 	to 2200/--- wh :L oh 	was 

accep ted 	bvt.e {3ov t of 	India 	v Ida 	not i f bat ion 

dt;dJ1.9,F39 	providing therein 	that 	the 	Data 	Entry 

Ooers. -tor 	Grade-A -thaI I be en';it led to 	pay 	scale 	of 

P-a 	ltSD/•- 	to 1500/- whereas the 	Data 	Entry 	Operator 

Gada ---'B would be entitled to 	-acal 	Re, 1350/-- pay 	eof 	 to 

,P/- 
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insp I te. 	of the 	f ar:t that the nature of dutIes and 

responsibilities of 	Data Entry Operators Grade--('1 	and 

Grade -8 are self same 	in nat;ur'e and 	the r'e be inç 	abso- 

lute abeo lute lv no di fferene 

DETA IS 100F €ED-IE:S EUSTED 

That the appi imt-e declare that they have 

:.3.v1j id 	all the remedies avail:.3.ble to them by fiiin 

separate representations otd 	I 	and 24 .1 O2 re-- 

estively which were re-je:ted vide letter dtd 

Pn- <ure-- IV 	and thus Were is no other alternative 

remedy e xcep t: by way  of p r'eser; t o I :ina 1 Apolication 

be fore the Hon'ble fr ibual 

MA-l"TTERIS NUT IPEVlmLY FILED OR PENDING BEFORE 

ANY OII4ER COLRT 

That the :4trj ic:ants declahe that they have 

not previously filed any apo-i ication writ petition or 

suit in repardiop the matter in respect ofLic:the 

app :t ic.t ion has been made before any other Court or an 

other- aut;orityor any other Bench of the Ho-n ble MY- 

unal 
	.L._.,... 	-- 	4-- 

Ii 	 - . 	.3 1 £ .-j 	. 	 I 	10 	._ 	 1 

per-rd inp nato-re any of them 

1 

'RELIEF SOLHT Ft 

In t;h a 	remi-eee aforesaid 	the appi icante 

pray for the fol io-s mo- r'si iefr 

Co-ntd P/- 

J<h 	,cUvn& 
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I) 	For setting aside the Order dtci 4.2,02 issued 

by the (.';st1; Control ier Defence Accounts (3roup Of 

cer(Admn) (nreure--lV) 	 - 

ii 	 For a direction to the respondents to grant 

the pay scale of Rs.1350/- to 2200,'- rev ied 	to 

Re.,4300/- to 7000/-- with effect from 	 Jaruar'y 1984 or 

the re5pective dates of appointment whichever is later 

iii.) 	Any other relief to which the appi :icant; 	are 

cot i t3.cd to in the facts And ci rcumstarea of the case 

iv nv 	such other orcie r/order-a as 	the 	Hon 'bie 

Tribunal may deem fit and proper so as to qi.ve full 	and 

complete re 3.1 ef to the app 1 icant - 	in 	the 	facts 	and 

c: I r':.mstances of the case 

9 	IT1ERP CADER PIWE11 FOR 

Pending 	final dcc isbn of the appi ir:at ion 	the 

app 1 icants pray for the fol lowino interim relief 

1) 	 a 	direction to the 	resoondents to grant 	the 

benef it of the Jdoments of the Hon 'b 1 e Tribunal 	Hdar-- 

abad and L.uc:know Benches d td 

respec:tiveiy 	(Annexure- 	11 	& 	III) the said 	decisions 

beinc4 judgments in rem 

i. I) 	 Any such order/orders as the Hdn able Tribunal 

deem 	fit 	and 	proner SC) as to q.i ye adequate 	interim 

relief 	to the 	app! ,ants 

L 

C.ontd P/-. 

zmc 
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vEELI1Pit4. 

I, Shri Kehab Sarma, 3cin of Late Nahh Ch. 

Sarma !  aç4ed about 3 yar RIo (uarter Wo B ió,UDAVAN 

ViHR CMPLX Guahati —171 in the ditrict of f(arnrup, 

do hereby affirm and verify that the  

contents of parajraphc 1 to 11 made above are true to 

the my knw1edge and belief eried from the infor1TatiOfl 

and recards of the find X hav: not suppressed any 

material Jacts. V  

this 	verificatiofl on 	 ThF  

day of tiarch 2002 at Guhati V 	
V 

kko1b c5za'°-' 
- 	jcnture 



ANN}XUE NO. - 

Si Name Date FisIRinb*d Reaidenlml M*ces Preeiit Date Of 1a1 DlTfe of When 
Appoixthnett a Proiv.otion a3  Promo Pre8e131 

No of Nam DesiPadw Jr. KPO I DEO DEO (.R I Si tiou Rprcao. 
GR..A, 260- 400 KPO 330. SW a nron Pay 

And (950- 1500) & (12.00 —2040) 
wefllR)9119€9 wef11i0iS9 1400-2300 prefeired Scale 

Occ as in 1150-1500 1350 . 2200 

01 Keshab 0 1105166 LI Mahesh Cli Qr.No.B16, Udsyan Vikar DEO Gr. B 15112188 2/12/97 7/01/02 4500- 
3arma Sarma Complex, CDA Guwaiiati 7000 

Guwahati —171 

02 Anup Sur 7108/60 Tarun Kumar Adabari Colony, DEO .Gr. B 16112188 2/12197 .7101102 4500- 
Sur Guwah2ti-12 	. CDA Guwahkti . 7000 

03 Dipak Sarma 01110/63 LI Churanandi Chenikuthi Hill Side, DEO Gr. B 19/12/88 !.2/12197 - 7101102 4500- 
Sarina Guwahti-03 CDA Guwahati 7000 

04 Manoj Kuniar 02103/67 Lt. Mahendr! Rukoiii Gaon DEO Cu. B 01/02189 22112Y97 L7101102 4500- 
BujarBaruà . NathBujaifarua Guwahati-22 CDA Guwahati . 7000 

05 Geeta Kalita 2 9112171 Diganta Saikia AIDC, RGB Rd DEO Cur. A 29/09193 17101/02 4000 
Saikia Guwahati-27 	. CPA Guwaliati 

•. 
. 6000 

Deepanjan 0209fl2 J.C.Choudhu.ry 264 UTirot SinfNagar, DEOGrA 	. 27106195 	.. 
.- 

.410110 4000 
• 	 Choudhury . Umpling,. PAO(ORn)ARC 

. 	 . 
. 

. 	•. 	. 6000 
ShiLiong- 793006 Sbillon,g . 	:.. •. 	 . - 

.1 

•. I 



I .  

Si N=w r)atc Father's / Residcziñzd Addrcss Present De Of Thitkzl Oats of of When 
Husband Apoãitmeat as Promotion as Pnxuo- Present 

No of Desiiation Jr. KPO/DEO DEO Repress- 
Nasie GR.-A, 260- 400 KPO 330 - 560 8. niarion Piy 

Biith And (950 - 1500) & (1200 —2040) 1400 - 
wcfiLfl)9/1989 weflif 09189 :1300 preferred Scale 

Otfi asinilSO-1500 1350-2200 

07 Ramayan Singh 19/05174 Krishna Singh Pynthorumkhrah DEO Gr. A 121 07195 4/01/02 4000- 
(Opp. MLP Dog Squad) PAO(ORs) - 6000 
Shillon79300l ARC Shillong 

08 RajenKrLsma 20102n2 .t. Clihin Demthilng,Nongthymmai, DEO Gr. A 14107195 4/01/02 4000- 
üadur Shillong•793014 PAO(ORs) 6000 

.ama ARC Shillong 

09 Vtlarie 03102fl3 R.ajenKuniar Demthring,Nor 	rnai, DEO Or. A 14/.071 95 24101102 4000- 
Marbaniang Lama Shillong-793014 PAO(ORs) 6000 

ARC Shillong 

10 Ganesh Bahad.ur )1103157 Lt. Churimani 3 r d Mile, C 	ruiit DEO dr. A 171 07/ 95 .  4/01/02 4000- 
Thapa Fhapa Garden, P.O. tTt.a, PAO(ORs) . 

. 

14 

6000 
Upper Shilic. ARC Shillong 
Shil1ong7935 	V  

11 Genevieve Dlthar 18/06171 Ninhthern Ryngi Jyriew DEOGr. A 17107/95 - 24f0110 4000 
Singh Upper Nozr:, PAO(ORs) - 2 	. - 

V 
. Shillong-793014 ARC Shillong 6000 

12 )atlutbha ChaIlam 11112173 Be Kyndiab Lower Mawprem,Eeoon DEC Gr. A 04108195 24/0110 4000 
Road, Sliillong 793002 PAO(ORs) 2 

kRC Shillong 6000 

-V - 
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again started and later on the applicantpproached this Tribunal. It app 
thatyet another charge-sheet was served in respect of the same mauer 
although the Disciplinary Authority did not award the said punishment but 
superior authority awarded the punihment. In 	the circumstn 

• application deserves to be allowed. In this case when the superior authôrii 
noiablc to decide the matter for years it appears that it was so fickle mmdc 

1:! could not make up its mind for,9 years . nq,ihen passed the ordèr.oçompuh •. 

.. 	- retirement and while passing the order of.ornpulsoiy tetirementTfull fl 
proceeding should have been taken place when the Dirçctor Postal Services 
not agree with the suggestion which had been given by the Enquiry Officer 

..:.'j the Superintendent, Post Offices, he should have called upon the applicap 
show cause as to why he should not be compulsorily retired from service 
was 	ot agreeable with the suggestion which was given by the lower authc 
&- iith1iing like that was done in this case. Accordingly this applicat 

• 	deserves to be allowed and the order of compulsoy retirement is set aside. 
department is directed to proceed in accordance with law. No order as to 
costs. 

. (1993) 23 Administrative Tribunals Cases 42 

" central Administrative Tribunal, Hyderahad 

(BEFORE R. BALaSUBRAMANIAN, ADMINiSTRATIVE MEMBER 
AND T. CHANDRASEKHAR REDDY, JUDICIAL MEMBER) 

4'. 	Y. IA(ANMOHAN REDDY AND OTHPRS 	 An -. -- ---- - .---:-_- -. '- - - --- - - - - -- - - - ----- 	 •' 	- rr 

I . 

I. 

1. 

Versus 

SECRETARY, MINISTRY OF HOME AFFAIRS, 	
_4 

GOVT. OF INDIA AND OThERS 	 .. . Responden, 
O.A. No. 957 of 1990, decided on July 9,1992 

Parity In Employment - Equal pay for equal work Principle 
with regard to choice of date - Parity if established must be observéd'fr 
that date --. Applicants granted higher scale from 11-9-1989 while simila 
situted employees in other department getting from 1-1-1986 .- GovernhE1 
diretiEd to follow 1-1-1986 as effective date for applicants also - Constitutk 
of 1ndiaArts. 14,16 and 39(d) 	 1 

D.S. Nkara v. Union of India, (1983) 1 SCC 305: i983 SCC (L&S) 145: AIR 1983 
NaraizjanDasv.Suueofllaryana,(1988)1 SLR 109 (P&HHC), rclicdon 	 - 

K-M/A-01772(S 

Advocates who appca ed in this case: 
I. Sv4hir, Counsel, for the Applicants;  
N.V Rwnana, MdI. CGSC, for the Respondents. 

Extracts from the Judgment of the Bench delivered by T. CHANDRASEKHA 

REDDY, JUDICIAL MEMBER, are as follows: 
This is an application filed under Section 19 of the Adminisirati 

/'Tribunals Act, 1985 to direct the respondents to grant the pay scaIei 
Rs 1350-2200 dii par with similarly situated persons as Data Entry Operatorsi 
the Railway Adñinist ration. 

The facts giving rise to this application and which are not in dispute m 
be briefly stated as follows: The applicn1s hcrcin were initially appointed 

't)J J-o b 
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•it.'•EntrY Operators in the Office of the Director of CensuS OperatiOflS 
majigh1. Hyderabad. The initial pay to which the applicants were entitled 

1s 330-560w In case of another set of employeeS under the Railway 
dtflin$trahbonul who were designated as EICtr0flic Data processing Staff, their 

iaI iY WaS also Rs 330.560 with Rs 20 as special allowancé'per month. The 

• 	
cwrtl% Central Pay Commission in the year 1983 recommendedthat those who 

.: 5arging..the duties of ,. Electr9,fliC,Data processing Staff un4er the 	........... 

aliwaY AdmlfllstratbOnt are entitled to refixatiOnOf their pay scale 
at 

gs 
1350.2200: But the iery same Fourth Central Pa Commission 

• mniended the pay sdale bf'Rs 1200-2040 for the applicantS who, as already
,  

jnted out, were working as the said Data Entry Operators in the pay scale of 
330-560. On this questions the Data Entry' Operators had a grievance and 

- 	cy 	
ation to the Government of lhdta for reconsidering thf 

made a represent  
matIcr and keeping them at par with the Electronic Data Processing 

-,0
rkiflg in the Railway Administration insofar as their pay scale is concerned. 

Government of India appointed a Commission to enquire into their 
is familiarly known as Scshagiri . Commission. The 

grievance which  ,recommecdatbot of this Commission were that the nature of duties and 
1csponsibiht attached to both the Data Entry Operators in the Office of the 
.. Director of CensuS Operations and Electronic Data Processing Staff under the 

RailWaY AdmifliStrat1oT are selfsame in nature and t here being absolutely no 
di1fere1l, the. Data Entry Operators should be made entitled to a pay scale of 
Rs 1350.2200. According to the applicants, this report of the Seshagiri 

ommiSSiOtl 
was accepted by the Government of India as per the notification 

ted 11.9-1989. After acceptance of these recommendations, the Government 
ôf India fixed the pay scale of the Data Entry. Operators at Rs 1350-2200 

•
aysble't0 the said Data Entry Operators (applicants herein) with effect from 
1.91989. The grievance of the applicants is that the pay, scale also should have 

tifixed with effect from 1-1-1986 at the said scale of Rs 1350-2200 on which" 
ate the Fourth Pay Commission report was made effective and the Electronic 

•.. ,a!a Processing Staff under the Railway Administration were paid the same 
So, the present OA is filed for the relief as already indicated above. 

Counter is filed by the respondents opposing this O . A. 

• 	
Tl1e mainxontcntiomjdvanced on behalf of the applicants IS that on the 

'p1e of 'equal pay,for1.qUal work' the applicants are also entitled tQ the 
mc scale of pay with effect from 1-1-1986 at par with their counterparts who 

'were working as Electronic Data ProcessingStaff under the Railway 

The only question with which we are concerned is whether the 

*pplicants too are entitled to the pay scale of Rs 1350-2200 with retrospectiVe 
._effecz from 1-1-1986 as the applicaUtS are also discharging the sante duties and 

_______ • ponsibilities as those of the ED? Staff in the Railways. Of course, special pay 

of Rs 20 per month was being paid to the Electronic Data processing Staff 
VOrking in the Railways prior to revisiOn of pay scale with effect from. 1-1-1986. 

'1 

t 
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But the payment of special pay of Rs 20 to the said Electronic Data Processing 
Staff was purely the decision of the Railways and that would not establish that 
the nature of duties performed by such perso in the Railways was, of a highe 
order than those of persons like the applicants Admittedly, the special pay was 
abolished with .effect from 111986 after revision of the pay scalesand the 
Government had later extended the same scale pf pay with effect from 
11 9 1989 to the applicants herein, as is being enjoyed by the Electronic Data 
Processing Staff working in the Railways But the only dispute as alrea 
indicated Is the date from which the I nefit of pay scale has to beacerued .to the 
applicants. The extra payment of R' 20 per month as a special pay to the said 

	

N 	 Electronic Data Processing Staff working in the Railways prior to revision o 
71 ¶ ...... 

	

	 pay scales under no circumstances would justify a later date for giving-thesaid 
benefit to the applicants as the applicants admittedly were also on the same pay,  

	

, 	 ,,. 	scale prior to 1-1-1986 on par with the Electronic Data Processing Staf 
working in the Railways In view of the decision in DS Nakaravti,uon o ':- India' the contention of the learned counsel 'for the.respondenisthãt.the 
applicants are not entitled to the same pay scale as that of their counterparts 
with effect from 111986 cannot be accepted In this context it will be worthy 

	

• 	to note also a decision of the Punjab and Hatyana High Court in Naranjan Das) v State of Haiyana2, wherein it is laid down as follow\ 
"-- -- ------. - 	- 	- 
j- ioiii we perusat or a communication from the Controller, Printing. 

and Stationery, Haryana (copy Annexure p.2, dated 6-4-1981)..to the 
Secretary cum Commissioner, Government of Haryana, Printing and_ 

, 	 Stationery'Department, it is seen that the Controller has categoricall9' 
stated that the duties and responsibilities of Packers of Printing and 
Stationery Department are more as compared to 'the duties' and, 
responsibilities to (sic of) the Packers in the Public Relations'De, )artment. 
The petitioners had been getting the same pay scale up to April 1969 as 
admissible • 	 to their counterparts in Public Relations Department. The plea' 
of the State that the Packets Of the Printing and Stationery Department 
are non-Matriculates is of no avail. Similar position also existed in the year 

• 1969. The qualification for the post of Packer in both the departmentS 
remains the same. The petitioners cannot be discriminated on this ground ,  

• 	 whereas in the past they were being treated at par with the Packers of thaS  
Public"Relations Department The petitioners are also entitled to 
same grade which was given to the Packers of. the Public RelationS 
Department with effect from Fetruary 1, 1991. I am of the considered vie 
that the stand taken by the resp •ndents is wholly without any mert OnCe 

- 
1he.StateOovement was satisfied that the Packers of the Printing an - 	 - 	 - 	 .- - 	 - 	 -;, 	 •• 	-. 	

4.- zuStatIoner)Departmenr are discharging - the same and similar duties 
compared to their counterparts in the Public Relations Department, the 
petitioners were entitled to be granted the same pay scale which thCI(,, 

- 
-- 	 counterparts in Public Relations Department were getting -I see flO 

justification for not granting the same pay scale to the petitioner PackerS 
of the Printing ãiid Stationery Department from the same date from which 

• 
.•- 	 •• 	• 	 •:; :. 

-. 	 - 	 - 	 ,' 	 -• 	 - 	 - 	
4 	 - 	 1••• 	 - 

'i - '(1983) FSCC305: 1983SCC(L&S);145AJfl 183SC.I3o 	 S  
t2 ( 1988)ISLR-109(P&HHcy 	t---- 

'. 

S 
5 
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their counterparts in the. Public Relations Department were given the 
j'ised pay scale." 

o,, in view of the said decision, we are ol the view that there is no 
fication for not granting the same' pay scale' to the applicants herein from 
same date their counterparts in the Railway Administration were given. So, 
sidering all the facts and circumstances of the' case, we are unable to accept 

tention advanced  on behalf of the respondents, on the ground that the 
gcants.herein cannot be treated differently from their counterparts in the 
Iways who are discharging the same duties and responsibilities as already 
cated. So, it will be just and proper to allow to the applicants the same pay 

Jheir counterparts in the Railway Administration with effect from 

	

l986itself. 	 .' 

ththe result, the respondents are hereby directed to give the same scale of 
s:TI3502200 from 1-1-1986 to the applicants also at par with the 

ronfc Data Processing Staff working under the Railway AdminiIration 
pay. the difference of arrears of pay for the period from 1-1-1986 to 
1989 in accordance with the rules and regulations. The, respondents are 

herdirected to pay the said arrears within three months from the date of 
itofa, copy of this judgment. With these directions, the application is 
wed. Inthe circumstances of the case, we direct the parties to bear with own 

(1993) 23 Administrative Tribunals Cases 45 

CernralAd,ninistrazive 7ri6una4 Ernakulam' 

(BEFoRE S.P. MUKERJI, VICE-CHAIRMAN 
AND A.V. HARIDASAN, JUD1dAL MEMBER) 

)tA. No.21 of 1992 in O.A. No. 1735 of 1991 and O.A. No. 1736 of 1991 

	

ION OF INDIA AND OTHERS 	' 	.. 	Review Applicanls/ 
Respondents in OA; 

Versus 
Respondent/Applicant. 

R.A. No. 48of 1992 in O.A. No. 461 of 1991 

	

INDIA AND OTHERS 	 . Review Applicants/ 
Respondents in 0 A., 

	

r' 	 Versüf.....................: 	- 

	

JOSEPH AND.•OTHERS 	- 	.. Respondents/Applicants. 
3. O.A. No. 235 of 1992 , 

.AN:AND OTHERS 	- 	.. 	' . 	Applicants; 
Versus 

	

OF INDIA AND OTHERS 	 Respondents 
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CENT.r ADMINISTPTIVE TRIBUNjJ 

LUCKNOW BENCH LUCKNOW. 

ORIGINAL APPLITION NO: 150/2001. 
'ts, the 

Qhdy of Octor 2001. 

WAIMA 

I. 	
lEON. M 0 	i 	MEiII 	(.1) 

• 	 HON. tIR. A • 
. M!:)tA ML: 	() 

Smt. Neera Srlvastava, 
aged about 39 

years, wife of Shj Prabbat Kumar 

	

• 	 Srivatava 
resident of 161,5, Tazjkha 

Rakabgj, Lucknow.  

.A.K. Awast, aged about 36,. years, 

422 

 Shrj G.R. Awasthi resident of 
5s4,  1.ane No. 7 Pawanpurj, 

mbaj$ LUcknow.  ;• 	. 	I 

, 

.Singh, aged about 34 years, • \ 
	sonj. ate shrl Leela $ingh, resident 

/936, Indira Nagar, Lucknow. 

4.• 	• 	
H.R. Gautam, aged about 42 gears, 

	

• . 	
I 	son of Shrj Heera Lal Gautam 

	

• •'. 	:.. 	resident of Villege Amethj, 

aIempur Post akorj, Lucknow.  

5 . 	Sha00 Nath, aged about 40 years, 
son of Shrj B.L, 

Resident of C- 

	

• •.. : 	• •1389/11 Indira Nar, LUckzow. 

• 

	

	6.:;.TjqH Siddiquj 
aged about 36 years, Sonof 

Shrj. QaMrul Hagan, Resident of 
' 	

Manz1, QanariLane Lbagh, 

	

• 	:. •: . Lucknow. 

• 	• 	
5mt. Namita Sahgal, aged about 37 • • 	: 	
years wif of Shzi Umesh Kumar,sgai 

• : 	resident of 15/1 
Naipear Road Colony, 

•Thakurganj, Lucknow. 

	

• 	•• 

U 

I 

f-t bc 

\JOc4 

1 
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Slit. Priti Bhattaoharya, aged about, 
• 	

36 years, wife of Shri A.K. Bhattacharya, 
re8ident of Bengali Tola, Tell Bagh, Lucknow. 

Smt. Priti Saxena, aged about 35 years, 

wife of Shri Shajlendra Saxena, resident 
• 	 of C-1179, Rajajipuram, Lucknow. 

Rain Mohan Verma, aged about 41 yars, 
son of Shri asant resident of New 

Colony, .Utratiya, Lucknow. 

A.K. Mishia, aged about 45 years, 

son of Shri R.A. Mishra, resident of 

C-5137 Sector-13, Rajajipuram, Lt,icknow. 
• 	 • 	

1 

. 	12. 	K• Meena 6harma,.aged about 41 years, 
D/o Dr. S.D. 5harrrta, resident of C-26/7, 

jpaper Mill Colony, Nlnhatganj, 1'ucknow. 

3.
/  

•1- 	 \ 
fltth41 /.id •j'd ah 	5 years, Son of 

Al!, resiuut of 504/28 KA 

: ..Bardvjiia, aliganj, Lucknow. 

Kuar, aged about 32 ye rs, 
sdon of Shrj. Bhola kath Resident of 

• 	 358-A, Aradhna, Eldeco-I, 

Maht Ram, aged about 41 years, 

son of Late Sri Shivedhan, Resident of 

3-12/8, Vivek Vihar Colony, Luckriow Cantt. 

Vinay Kumar Mishra, aged about 35 years, 

son of Shrj R.K. Mishra, resident of 
• 0 
	 233- Rajendra 1 agar, Lucknow. 

17... 	Prakash Agarwal, aged about 35 yecra, 
son of SIinj Bachchm 1'al, resident of 

315/170, agh Mahanarain, Chowk, Luckflow. 

• 18, 	Shiv Shankar, aged about 35 years, 
son of Shni Seeta Rant, resident of 

B-5/8, Vivek Vihar Colony, Lucknw Cantt. 



- 4 4 

-:3:... 

Yagya Prasad BajpaJL, aged about 34 years, 
son of Shri. R.S. Bajpai., resident ,of 
551-K505A1 A2ad Nag, ucknow. 

• 	
20. ' Lalta Prasad Maurya, aged about .34 years, 

80fl Of Shri Chhotey 'a1, resident of 464/59-Ka 
Toneen+jnrj, Cowk, !Ut.'kOW. 

SUnIUI Chw1, 	about 34 years 
wife of Shrj AnjJ. Chawla, resident of 
519 0  Hindi Nagar, Kanpur Road, Auck now . 

Jai .Prakash Sharrna ajed about 34 years, 
son of àiate Shri lagdamba Prasad Sharma, 
resident of B-B/S Vivek Vjhar Colony, 
LUckn6w Cantt. 

23 	Lalit Kurnar Tewari, aged about 35 years, 
50fl of Late Shrj M.L. Tewari, resident of 

aj rang agar, LUCknOW. 

Z an Tirke?, aged about 36 years, 
• 	. 	D/oj C.Trkey, resident of C-13/8, Paper 

• /Hilic Colony, Nishatganj, Luckriow. 
/ 

• 	. 	IiftiJ 1 1mar Dubey, aged about 34 years, 
• 

	

	• sOnof Shri R.C. 'Dey, resident of 560/15/ D, 
Krishna Nagar, liucknow. 

'26 	Smt. Puhpa Kholia, aged about 33 years, 

wife of Dr. U.S. Kholja, resident of Ban 
ugaul1, Gomti Nagar, Lucknow. 

27. 	Smt. Vaishali Saxena, aged about 36 years, 
'wife of Shri Arun Kumar Saxena, resident of 
342/14, Pogt 0ffice, W*ubasta, '  £iUCkflOW.  

28.. 	Smt. Kusuni 3rivagtav , aged about 34 years, 
Wife of Shrj fiavaen Chd Srjvastava, Resident 

of C405, 5ector Bl,Mahanagar, Lucknow. 

2.: .. Smt, Vandana Srjvastava, aged about 34 years, 
ife of Shrj Sharad Kumar resident of 60/138 Kha, 
aj N arain tane, Husainganj, 

LI 

-ci 



• 	•' 	30 0 	J.P. Maurya, aged about 34 years, 
• 	 son of Shrj R.R. Maurya, resident 

Of D-425/D, L.D.A. Colony, K anpur Road, Lucknow. 

itendra Slngh, aged about 32 years, son - 	
of tate Shrj Heera 1a1, 

resident of Kailasbpuxi, 
Nelar Mazar, Al ainbagh, Luckno. 

32. 	Atul Kuinar Gupta, aged about 36 years, son of 
• 	 shri D.R. Guptô, resident of Fawan Purl ane-IX, • 	

A.1.arnbagh, Luckow. 

33.. 	Chandra Prakh,, aged about 32 years, son 

	

• 	 • 	of $hrj Durçja Prasad resident of Villixje  
Amethia Salernpur, POSt. takorl, Lucknow. 

• - 3. 
Prashant TrJ.pathj, aged about 32 years, 
cott of 3hr.1 R.C. Tr1nt}j, Resident of 
C-21Uu. i.tii ii NatJci. lUcknow.  

• 	 I?1th, aged about. J5 years, son of 
$hrj adjoo  Rana, Resident of 142/250, Krjsij - apurj 

aréemganj, Arnberganj, Lckow. 

K6.,>flanjana Srlvastava, aged about 36 yers, 
wife of hr1 Anil Kumar ri.vastava, resident 

f 55/91, Kundri Rakabgmnj, Lucknow. 

• 	 37. 	Roop Nara.tn, aged about 35 years, son of 
Shrj Hanurnan Prasad, resident of Village 

Jamal Ngar, POEt Kakorj, Luckno ,, 

38. 	
l3ipin Behari Pushkara, aged about 35 years, • 	
son of Shrj. $.B. Lal, Resident of Village Peer 

	

• 	
P°t, Mall, buckoy. 

39.. 	
Mukesh Kumar Dixit, aged about 33 yea, son of 

• 

Late 5rj B.B.L. Dit, resident of Pawan Pun, bane 
IX, Al ambagh, Luc1çq 

• • 	 40. 	
Suneet Kumar, aged about 30 ye;ir, son of 

hri D.s. rivastava, regidt of 344/177. Co-• 	
• : • • 	• oeratjve Colony, 3hawaniganj, LuJcno;. 

• 

	

	 Ramena Pratap 8rivastava, aged about 35 years, 

son of Shri R.B. Srlvastava, rsjdent of 28LA 
• 	 • . . 	

P.:. 	 • 	 :. 

Itkj Mohalla, fladan Mahel Road, Lucknow.  - 	 : 	 • 	 • 	 . 	 • 	

• 	 A 
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42.: 	Ishwar Deen aged about 43 years; son 

of late Shri Majkoo bal, Resjent of 
• 	

• 

 

Villa98 Amethia Salempur, Post kakori, 

	

• 	
LaUckow. 

	

• 	'• 43. 	Ubhiv Chitu1, 	jd 	35 years, son 
it• :3hjj. .JhLv Y 	kr Chand, re'jdent 

ot B11.09, Rauo r iid, Sharda kagar, Luckno,. 

44. 

	

	L1uieed Beg, ad about. 34 years, son of 

Shri U. Beg, resident of Vijay 1 hand-2 
ainti Nagar -Liucknow. 

45• 	3[fl •  Kanta Rahi, ajid about 37 years, 

wife Of Shri A.K. Rahj, RCjdt o 
- 	

.,. 	 Colony, Tiibajh, 	ukrio. - 

•• 
AQ 

 

/5ft 
 

• 	•• 	
• . .. Applicants. 

A. Moli. 

zic  

VERSUS 

	

• 	- ••• 'l. 

 

Union of India, through the Secretary, 

Ministry of Defottce, Govet. of 1 ndia, 
South clock, New dt1hi. 

Controijer General, Defence Account, • 	
. 	• 	 West block, V,R.K. Ptam, ew 

Principal LontrolleL of Iefence Accounts, 

Cena1 Command, Kariappa Road,Cantt.Lucknow. 

• 	1 	: • 	 • .. . Respondents. 

.,:BYAdvocate Shrj. N. Mathur. 

ORDEg 

BY D.C.VER1v MJ.MBLR(J) 

• 	•• 
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The 45 a1jcants of the present Original 

Application have prayed for setting aside the order 

da€ed 30.11.2000 (Annexel to the O.A.) by which 
•, 	.. 	. 	 -- 	 - 

rêvied pay scale w.e.f. 1.1.1986 has been refused 
• 

	

	
to the app1iantg on the ground that they were nop ty 

before Jabalpur Bench of the Tribunal in O.A. NO. 

142/95. 

1 

• 	2.. 	The brief facts of the case are that earlier 

•( 	atot 

 

were t;1 two grades. One Junior #•, 
,'•,_• 	 . 

 Punehçoperator 
and tle other Senior Key 'unch 1~ f . 	 '•. 

'perator. 'In 1973, the scale of Junior Key Punch 

°petó,r//was Rs. 260-400 which Was revised to as. -•- -• 	 • 

, 
' 

roll  
w.e.f,. 1st January 1986 and the post Was 

re-.designae5 Data Entry Operator GradeA, in the 

pay scale of Rg. 1150-1500 w.e.f. 11th September 1989 

which was revised to Rs. 4000-6000 w.e.f. 1st January 

1996. 

The post of Senior Key Punch Oprator Was 

in the pay scale of Rs. 330-560 and was revied to 

1202040 w.e.f. 1st January 1986 and the post was 

• - 

	

	
. •• re-designated as Data Entry Operator Grade B w.e,f. 

lithSeptember 1989 in the pay scale of Rs. 1350-2200. 

• 	.••.. 	 .• 
• 	 • 	 S .. ,  

• 	'. 	-'•• 	

..- 	

5•• 	
' S 	 - 



S 	

9 
-: 7 :- 

The scale was revised to R54 4500-7000 w.e.f. 1st 

anuary 1996. 

4, 	Applicant No. 1 to 22 claimed to have been 

profloted as Data Entry Operator Grdde B from Various 

/ dates mentioned in Annee2 to the O.A. Applicant 

No. 23 to 45 are still wo
rking as Data Entry Operator 

Grdde A. 

claim of the applicants is that the nature 1  
ties 	responsibilities of JUnIor Key Punch 

t• 

re-desi  

S 	

both these grades are entitled for the pay scale Without 

t-anY dIfference 

60 	Th 1 
 Data Entry OPerator/Key Punch Operator working 

in varjou5 Ministries raised grieVQfl with regurd to the 

reco.m(.uand ~j
tjojj of the 4 t1l Central Pay Comj58j0 	The 

- 	 Central Governnint appointed 5Ishagrj Co
mmission to 

S 	

- enquire It t1a Jrivv4tncea 	i;ertheappljcant 

the 	11u9rj commi  ssio r l'S it recominendat Qn was that the 

nature, duties and responsibilities attached to 00th 

S. 



1'~\ 

Q . _, ._ 

• 	gradeof Data Entry Operators in variou:s Ministries! 

Dep 
 . 
artments of the Central Government and Electronic 

Data Processing Staff working under the Railway 

kt.' 

 

Adintnist r.,tiot 
I 

i •'r 	 re being absolutely no 

dli. 	IJIL 	 The GoVenrr3f ul. India hodever, issued 

11 

notUication on 11th September 1989 and granted 

pay scale of Rs. 1150:1500 to Data Entry Operators Grade 
7 

A and the Sccile of Rs. 1350-2200 to Data Entry Operators 

Gride B w.e.f. llth.September 1989. • The claim of the 

'- ,a14cants Is that infact the Data Entry 0perators both 

of Grcje'.K\and Grade B should have been granted the pay 
I •. 

scale of Rs. 41  1350-2200 w.e.f. 1.1.1986 	or the date of 
t --  - - - --- -  

b ppintnwhichever is later. The Data Entry Operators 

in the directorate of Census Operation, Ministry 

of Home Affairs, Government of India filed d...n Original 

Application in Hyderabad bench of the Tribunal claining n 

arityWt the Electronic Data Processintaff working 

in the Railway, JVdministration, w. e. f. 1st ±anuary 1986. The 

Said.O.A. No. 957/1990 was decided by Hyderabad Bench on 

9th u.ly 1992 reported in 1993 Vol. 23ATCpage 42. The  

. was allowed and the Government was directed to follow 

1.1.86 a effective date on the principle of equal pay 

for equal work 

I 

C.,  

4. 



•,4 ;•; .  

-s 9 :- 

The 'Data Entry Operator3 working! under  the Controller 
General of Defence Accounts for grant of pay sclae of 

1350-2200 w.e.f. 18t Janu ary 1986 filed O.A. No. 
.142/95 before 	ho1111 3 j1 (if the Tribunal 	The O.A. was  
dOck,d UI 

20.9.iy (Cupy Aiii),04 to the O.A.) 	The 

O.A. was allOwed In COrnplince thereto, the respondents 

gran tc-d pay Scale of Rs. 1 350-2200 to the Data Entry 
Operators working under Controller 

abaip w.e.tf. 
lt anuary 1986. KeepIng In view, the 

of the Hyderabad and Jabalpur Benches.rhe present 
VV 	

preferred a representation ez claiming 	-th 
1st January 1986, but the  Sallie was rejected 

On theioufld that the de cision is applicable onLy to 	se 
vhd~ were applicants before 

4he Jabalpur Bench of the 
Tribunal and not to others. 	60unsel :, for the prtje 

have been heard at length. Learned counsel for the 

resondnts su  e b1ni tted that the applicants are not entjUed 

to benfjt as they were not 	
before the Jabalpur Bench of 

• 
 

the Tr1bnal 	
The other relief is that some applicants 

.orking In Pay Scale of as. 4500-7000 and so me  others r 	•.. 	 . 

... --. ... . 

are wOr)qn4 In pay sc1e of 
Rs 40096000 hence, the 

Orttn App1jj0 Is not maintainable 
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• In . -. 

8. 	Counsel for the parties have been heard at length. 

Learned counsel for the applicant submitted that the 
applicants are claiming relief as per the decision of the 

various benches of the Tribunal. The case of the applicants 

• ar-6  Similar to the Case of the applicants in the Other 

original'APPlications henäe the respondents Should 
not have 

refused t6trelief on the 
ground that the 8pplicant 

were not Parp in the O.A. The learned counsel for the 

	

• • 	 Pplicant has 
also cited a decision of the Principal Bench 

	

44 	NO. 2289/98 Mrs. S.X. Vij and others versus 

India and others rporLed in 2030 (1) ATJ page 
 

Tito Prliic. 	
Uoxch 1rt considered the question for 

ol- py w.e £. 1.j,1986 inrespec t of th 

The Full 8ench decision in 
the case of Babu Lal 

and Others vrsu5 Union of 1ndja & Others decided on 31.7.2000 

was also Considered 
by th Principal Bench. The Full 

BenOji in It order dated 31.7.2000 allowed the O.A. and 

held that the apjljcazits 
would be entitled to grFmAall 

• benefits  of the O.M. dated 
11.10.89 w.e.f. 1.1.1986 With all 

.: 
 

consequential benefit5. 

• 	• 	• 	 S  

• .• 9. • 	
The Case of the applicants are identical to the 

	

• 	facts of the 
case of the applicants before the Jabalpur  

jV 
r.4 
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Bench of the Tribunal who were granted the benefit 

of the revised pay scale w.e.c 1.1.1986. The relief 

grandd to the applicants of the said O.A., cannoe 

refused merely on the ground that theapp1jcats were not 

'Prty' to the eeid O.A. Such a distinoticn as drawn by 

the resi.)ondent would be discrinatory and 
violative of 

Art1c1e 14 and 16 of. the constitution 

10. 	
In view thereof, the O.A. is allowed and the 

ts are directed to give effect to the pay 

1.1.1985 instead of 11.9.89to the applicant$ 

lsrV4anuary 1986 or the date of appointment which 

\ever) s2ter. The IrnpUgned 0rder Annexurel dated 

• 	 0 ; 1 1.2000 rejecting the claim of the applicants on the 

ground nL being 	
is quashed. The case 

of heo .Ipplicnts shall be examined and the 

relief shall be granted to the 
applicants as to which they 

may be found entitledi.- within a period of three month3 

• from the 
date of receipt of copy. qf this order. No cOsts. 

• ME1BER(A) 	
MEMBER(J) 

• 	• 

• •. Dated:_____ 	 GA 

• 	• 	. bucknow: 

. .. . 	.. ,• 
. 	/ 

•.•• 	 I  o 
	- 

c 	 t. 0/ 	
.

bw 

u) Date of I&(ipt 

• • 	 • 	

•::•• 
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To, 
• 	.'LT1iODCDA 

.PAO(ORS) ARC 
• 	t iillon 

•il i() ( ) j/ 
• 	El)l (oh 

(l I 	tj 	1lr 
• 	(Loii1 

No.AN/lll/Uh/DEO's 
Office of Uio CDA 
'Udoyan Vihar', Narangi 

Guwa1olL781 171 
Dated: 0610212002 

Subject 	Rev1Ion of Pay scal6f ciDEO's grade B with effect from 0110111986. 

Reference: PAO(OR( ;)RC loller No.AN/l-EDP dated 2I01/2002 EDP Center, 
CDA Guwcrhati letter No.GAU/EDP/Eslt/25NoH dated 17/01/2002. 

With ros[:)oct to c(nmut1ica1ior is cited lotlor roloronco it is intunatod that the request 
for revision of pay scales of DEO's of this organization as applied for cannot be exceeded to. 

• 	. . 	The Judgement of CAT, [Ucknow Bench and CAT, jabalpur Bench is applicable in 
ropect o the ap liai its of U ic ospoclivo OAs or ily as pot duoct or i giVe: i by [lie Mit iisti y nnd 
cOnveyed by the 110:3. Office. The individual may be in1onod accordingly. 

(DILIP KUMAR) 
Asstl. Cent roller Dolor ice Accounts 

G.O.(AN) 



To 
The DODA 
PAO(ORS) ARC 
Shjjlong 
JheOIc 
FOP Center 
CDA, Guwahatj 
(Local) 

NO.AN/Ill/IIIJTJEO's 
Office of the CDA 
LJdayan Vihar', Narangi 
Guwahati-781 171 

tod: 06/02/2002 

- 

• 	
Sublect : Revision of Pay scales of DEO's grade B with effect from 0110111986. 

Refrence: PAO(ORS) ARC letter No.AN/l-EDp dated 24/01/2002 EDP Center, 
• 	CDA Guwahatj letter No.GAU/EDp/Estt/2WoJ..l dated 17101/2002. 

• 	 S 	

With respect to canmunicatjs ced letter reference it is intimated that the request 
for revisii ofpay scales of DEOs of this ocgantion as applied for cannot be exceeded to. 

The Judgement of CAT, Lucknow Bench and CAT, jabalpur Bench is applicable in 
resped of the applicants of the respective OAs only as per direction given by the Ministry and 
COrweyedby the HQrs, Office. The individual may be informed accordingly. 

(DILIP KUMAR) • :.. 	

S 	 Assit. Contrler Defence Accounts 
GO(AN) 

• 	 S.. 

4 
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• 	IN THE CEENTRAL ADMINISTRATIVE TRIBUNAL 
- 	

GAHATI BENCH 	 Ci 

- 	
O.A. NO.' 78 OF 2002 

In the malta of 

Shri. KeshabShanna& 11 others 

.......... ........... 	.Applicants 

Union of India & Others 

Respondents 

IN THE MATTER OF: 
-_ 

Written statement for and on behalf of 

Respondents No. 1, 2,3 & 4. 

ve- L Shri. .G...'t 	........................ j' 	 Astt. Coniroller of Defence 

Accounts in the office of the Controller of Defence Accounts, 

Guwahali, do hereby solemnly &ffinn and say as follows:- 

That I am the Assistant Controller of Defence Accounts in the office of 

the C.D.A. Guwahati and such fulfy acquainted with the facts and 

circumstances of the case. I have gone through a copy of the 

application and have understood the Contents thereof. Save and except 

whatever is specifically admitted in there written statement the other 

contentions and statements may be deemed to have been denied. I am 



3 	
1 

2 

authorized and competent to file this written statement on behalf of all 

the respondents. 

That with regard to the statements made in Para 1, 

2 & 3 of the application, the respondents beg to offer no reply as a 

matter of records. 

That with regard to the slatements made in Para 4.1, 

4.2 & 43 of the application, the respondents beg to offer no 	¼ 

comments being matter of records. . 

That with regard to the statements made in Para 4.4 

of the application, the respondents beg to slate that the arerhent made 

by the applicants in this para is not correct. The duties and 

responsibilities of Data Enliy Operator Grade 'A' and Grade 'B' are 

not same. In addition to jobs mentioned to DEO Grade 'A', DEO 

Grade 'B' are given more duties and responsibilities. In this context 

Government of India, Planning Commission, National Infonnatics 

Centre, A-Bloclg CGO Complex Lodhi Road New Dethi No. 2(4)189-

P&A dated 08/01/1990 (ANNEXURE- 'A'). 

That with regard to the statements made in Para 

4.5 of the application, the respondents beg to state that the 

recommendations of the Fourth Central Pay Commission can mainly 



4",  
3 .  

be divided into two parts viz. (i) Recommendations relating to revised 

scales of pay; and (ii) other recommendations, like re-organization of 

specific cadres of restnictuiing of cadres, grant of Special pay and 

allowances etc. 

In accordance with para 31.2 of part I of the report of the Pay 

Commission, the Commission has made it. clear that their temis of 

reference do not require them to indicate the date of effect of their 

recommendations. Still the Commission thought that it would be 

- adminislratively convenient to give the benefit of the scales of pay 

recommended by them from the beginning of the cunent financial 

year. In regard to other .  recommendations, Govt. may have to lake 

specific decisions to give effect to them from a suitable date. Keeping 

in view all relevant aspects including the admini1rative and 

accounting work. The Government after consultation with the Staff 

side, decided to give the effect to the recommendations relating to 

scale of pay frcn 01/01/86. As regard to other recommendations the 

effect was given from the date of decision taken on. a specific 

recommendation. 

The normal revised replacement of scales of pay to the incumbents of 

the various EDP posts has been giveneffect to from 01/01/86. it may 



go,  
4 

be added that EDP posts are available in a number of Departments and 

in all cases the normal replacement scales of pay recommended by the 

Pay Commission for each Department have been implemented from 

01/01/86. 

In para 11.45 of their report; the Pay Commission suggested 

reorganization of the existing EDP posts. The recommendation forms 

part of the other recommended by the Commission. Hence, such 

recommendations are to be given óffect from the date as may be 

decided by the Govt Keeping in view all relevant aspects, the orders 

dated 11/09/1989 for rationalization of pay scales of the EDP posts 

have been issued by the Ministry of Finance in pursuance of the above 

recommendation and accordingly have been given prospective effect 

This is in keeping with the  recommendation contained in Para 41.2 

and also the EFPs viz, all financial sanctions should have prospective 

effect 

Keeping in view of the revision of pay scales in the case of EDP staff 

ójVthe Railway Administration with effect from 01/01186. The 	* 

Benches of the Hon'ble Central Administrative Tribunal at Lucknow, 

Hyd ittack_had-Cfiflier allowed revision of pay scales of 

Applicants (EDP Staff of office of the RGI at different places) in 

S t 

11 



5. 

terms of Ministry of Finance OM dated 11/09/89 with effect from 

01/01/86 As these judgements were upheld by the Supreme Court by 

dismissing 	the SLP/Review petition, the judgeinents had to be 

implemented by the Govt. In OA No. 734/93 the hon'ble Central 

Administrative Tribunal Hyderabad Bench has while giving directions 

dated 9/ abovijudgements.  

Prior to 01/01/86, each Department made recruitment to EDP posis in 

accordance with their own requirements and with the recruitment 

qualifications prescribed by them. The scales of pay were also decided 

based on the requirement of each Department. In Ministry of Railway, 

the scale of pay carried Special pay in addition to the prescribed scale. 

On that ground, the pay Commission recommended higher scales of 

pay in operation in Minisliy of Railways are not in terms of Ministry 

of Finance OM dated 11/09/89 but were replacement scales of pay 

with 'reference to pre-revised scales. Hence no analogy to the scales of 

pay in Ministry of railways needs to be drawn. 

In case the decision of the Government to decide the date of effect of 

the re-organized scales of pay in tenns of O.M. dated 11/09/89 is set 

aside, it will have far reaching implications because in all 

ri 



109 

6 

departments the scales of pay based on re-organization of library staff 

and printing staff have also been given prospective effect 

In addition to the above grounds, it is stated that the employees of 

IA&AD were divided into two streams viz. Audit stream and 

Accounts stream and they were borne on the same pay structure. 

Subsequently, the posts in the Audit stream were restructured and 

placed in higher functional scales of pay with effect from 01/03/84. 

The Fourth Pay Commission recommended similar scales of pay for 

a employees in the Accounts stream. The effect of the restructuring- was 

given effect from 01/04/87. Ceritain employees filed applications 

before the various Benches of the Hon'ble Central Administrative 

Tribunal for giving effect to the restructured scales of pay from 

019J186. Though the Hon'ble Central Administrative Tribunal 

ided the matter in favour of the employees, SLP filed by the 

Government, has been upheld by the Supreme Court of India, OA 

Nos. 1783-84 of 1990, in the matter of Union of India V/S secretary, 

Madras Civil Audit & Accounts Association- refer. The present case is 

similar and should be argued in the similar manner. 



7 

Though the nomenclature of Electronics Data Processing (ierein after 

refered to as EDP) posts in different deparimenis may be similar,' yet 
4. 

the recniilment qualifications, method of may be similar, yet the 

recruitment qualifications, method of recruitment and job requirement 

in each Depariment has been different and accordingly the scales of 

pay were also different. It is only on the recommendations of the 

Fourth Pay Commission Electronics Data Processing posts have been 

re-organized in such a manner that it should cany the same 

recruitment qualification and the same job content and scales of pay. 

Eventually, this decision should take effect from the date this 

unifonnity has been established. 

Senior Key Punch operators in the scale of rs.330-560 and later  re-

designated as data Entry Operators Grade 'B', the scale was revised as 

Rs. 1350-2200 with effect from 11/09/1989. Similarity, pay scale in 

respect of junior KPOs whose scale was Rs.260-400 was also revised. 

to Rs. 1150-1500 with effect from 11/09/89. Hence there is no 

disparity. 

5. 	 That with regard to the statements made in Para 

4.6 of the application, the respondents beg to state that the depariment 

is not aware whether all other Ministries/departments of Central 
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government, as a whole have represented for similar pay scale as in 

railways. 

6. 	 That with regard to the statements made in Para 

4.7 of the application, the respondents beg to state that the Contents of 

Pam are denied. Even though Seshagiri Committee has reconunended 

to classify keypunch operators/Data Entry Operators into 5 pay scales 

on the pattern Of those in the Ministry of Railways. However, 

government has not accepted the recommendations and accepted 

scales as. under: 

Grade 'A' 	•Rs.1150-1500 

Grade 'B' 	Rs.1350-2200 

Grade 'C' 	Rs.1400-2300 

Grade 'D' 	Rs.1600-2660 

Grade 'E' 	Rs.2000-3500 

The duties and responsibilities of Data Entry Operator Grade 'A' and 

Grade 'B' are not same as indicated in para 4.4 ibid. Therefore, the 

plea of the applicants that both Data Entry Operators Grade 'A' and 

Grade 'B' should been granted same scale of pay is not correct. 



9 

That with regard to the statements made in Para 4.8 

of the application, the respondents beg to state that the contentions of 

the applicants in this Para of O.A. are not conect. 

Ministry of Finance notification dated 11/09/89 has clearly indicated 

that pay scale of Rs.1350-2200 for Data Entiy Operator Grade 'B' is 

for ently grade with' graduation as minimum qualification with 

knowledge of Data Entiy work or promotional grade for Data Entry 

Grade 'A' with minimum Six years regular servjce subject to 

availability of vacancy. 

That with regard to the statements made in Pam 

4.9 of the application, the respondents beg to state that the applicants 

are seeking panty in the pay scale with the DEOs working under 

Railways, Directorates of Census Operation Ministry of Home Affairs 

who are governed by different set of Recruitment Rules. 

/ The applicants in the OA 95 7/90 of CAT Hyderabad Bench were in 

the scale of Rs.330-560/- prior to 4th  Pay Commission and DEOs 

/  serving in the railway Administration were in the scale of Rs.330- 

560/- with a special pay of Rs.20/- P.M. The 0 Pay Commission has 

recommended that pay scale of Rs.1350-2200/- to DEOs working in 

LLI;I~ 
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other Departments. After going through the facts of the case, the CAT 

Hyderbad Bench has stated that there is no justification for not 

granting Bench has stated that there is no justification for not granting 

the same pay scale to the DEOs of Census Department and directed to 

give the same scale of pay of Rs. 1350-2200/- with effect from 

01/01/86. It is understood that Census Department still have two 

different scales of pay Rs.4000-6000/- and Rs.4500-7000/- for DEO 

grade 'A' & 'B' respectively. 

That with regard to the statements made in Pam 

4.10 of the application, the respondents beg to state that the same 

reply as in para8 of this written statement 

That with regard to the statements made in Pant 

4.11 of the application, the respondents beg to state that the Hon'ble 

Tribunal Jabalpur in the judgement delivered on OA 142 of 95 has 

directed to give effect of the pay scale recommended by the 

Committee with effect from 0 1/01/86 instead of 11/09/89. The 

committee had recommended different scales for Data Entry Operator 

Grade 'A' and Grade 'B'. Accordingly Data Entry Operator Grade 

'A' was granted pay scale Rs.1150-1500 and Data Entry Operator 

Grade 'B' was granted pay scale of Rs.1350-2200 with effect from 

Li 	 -! 
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01/01/86. The contention of the applhants in Para 4.11 of OA that 

data Entiy 'Operators working under Controller of Finance & 

Accounts (Fys) Jabalpur have been granted that pay scale of Rs. 1350-

2200 is not colTect. The representations of the applicants requesting 

for implemntation of Central Administrative Tribunal Jabalpur 

Judgement in O.A. 142 of 1995 to all similarly placed Data Entry 

Operators was refeffed to Ministry of Finance though Ministry of 

Defence and Ministry of Finance has intimated that the proposal has 

been considered and has not been found possible to extend the benefit. 

to the non-applicants. The same was conveyed to all concerned vide 

letter Dated 30/11/2000 by respondent 2. 

11.. 	 That with regard to the. statements made in Pant 

4.12 of the application, the respondents beg to state that the CAT. 

Lucknow Bench in their judgement has slated that the relief granted to 

the applicants of the OA 142/95 of Jabalpur cannot be refused merely 

on the'. grcunds that the applicants of the OA 150/200 1 of Lucknow 

Bench were has directed the respondents to give effect to the pay 

scales with effect from 01/01/86 instead of 11/09/89. 
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12. 	 That with regard to the statements made in 

Pam 4.13 of the application, the respondents beg to state that the 

matter regarding extending the benefit of Central Administrative 

Tribunal Jabalapur 	Bench and Centml Administrative 	Tribunal 

Lucknow Bench judgements to all DEOs of this Depariment were 

referred to Ministiy of Defence (Finance). In consultation with 

Department of Expenditure, Ministry of Finance, Ministry of i)efence 

(Finance) ha intimated that it is not found feasible to extend the 

benefit to the non-applicants. 

That with regard to the statements made in Pant 

4.14 of the application, the respondents beg to state that the contents 

of the Pant of O.A. of the applicants are .not correct as duties and 

responsibilities of Data Entiy operator Grade 'A' and Grade 'B' are 

different as indicated in pam 3 above. 

That with regard to the statements made in 

Pam 4.15 of the application, the respondents beg to state that as per 

recruitment rules the minimum qualification for Entry grade that is 

Data Entry Operator Grade 'A' is 12th Standard pass or equivalent and 

should possess a speed of not less than 8000 Key depressions per hour 

and for Data Entry Operator Grade 'B' is graduation and should 
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possess a speed of not 1ss than 8000 key depressions per hour. Entry 

to Grade 'B' is either by 40% pmmolion, 30% direct 

recruiinwnt or 30% by transfer on deputation. Grade 'A' DEOs with 

Six years regular service as Data Entry Operator Grade 'A' will 

become eligible for promotion to Data Entry Operator Grade 'B' 

subject to availability of vacancy. 

That with regard to the statements made in 

Pam 4.16 of the application, the respondents beg to state that the same 

reply as in Para 14 above. 

That with regard to the statements made in 

Pam 5(i) of the application, the respondents beg to state that in view 

of the submissions made above, the contention of the applicants not 

agreed upon. 

That with regard to the statements made in 

Pam 5(u) to 5(v) of the application, the respondents beg to state that 

the contents of these paras not agreed to as replied in paras 8 to 11. 

That with regard to the statements made in 

Pam 5(vi) of the application, the respondents beg to State that the 

contents ófpara 5(v) of original application is totally incoffect and 

4 
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false, the representation of the applicants was rejected not on baseless 

ground but as decided by the Ministry that they were not a party of the 

O.A. No.142 of 95 before the Ceniral Administrative Tiibunal 

Jabalpur Bench and O.A. No.150/2001 before Central Administrative 

Tribunal Lucknow Bench. 

That with regard to the statements made in 

Para 5(vii) of the application, the respondents beg to state that the 

contents of para (vii) of original application not agreed. 

That with regard to the statements made in 

Para 5(viii) of the application, the respondents beg to state that the 

content of para 5(viii) of Original application is totally incOrrect 

therefore denied. It is submitted that the Central Administrative 

Tribunal, Jabalpur order on O.A. 142 of 95 and Central 

Administrative. Tribunal Lucknow order on O.A. Bo.150/2001 'were 

only applicable to the applicants of that O.A. since the applicants of 

present original applications were not, a party to that O.As, the present 

applicants were not given the benefit which the applicants of O.A. 

No.142 of 1995. and .O.A: 150/2001 have received in compliance of 

Central Administrative Tribunal Jabalpur ordered CAT Lucknow 
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order. Hence action of the respondent was not arbilrary, illegal and 

violalive of Act 14 and 16 of Constitution India. 

That with regard to the slatements made in 

Paia 5(ix) of the application, the respondents beg to state that the 

duties and responsibilities of the DEO 'A' and DEO 'B' different as 

indicated in para 3 ibid and Recruitment Rules for DEO 'A' and DEO 

'B' are different, the applicants argument that the same pay scale be 

given to allis not correct. 

That with regard to the statements made in Para 

6 & 7 of the application, the respondents beg to state that the conteils 

of these paras need no reply being matter of record. 

23.. 	 That with regard to the statements made in Para 8 & 

9 of the application, the respondents beg to state that it is submitted 

that the applicants are not entitled to any relief sought for in Para 8 & 

9 of the original application in view of the factual position narrated in 

the foregoing paragraphs. It is further submitted that the present 

applicants were not party to the Original Application No.142 of 95 

filed, before Ceniral Adminisiralive Tribunal Jabalpur and Original 

Application No.150 of 2001 filed before Ceniral Administrative 
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Tribunal Lucknow and as. such orders issued by the Jabalpur Tribunal 

and Lucknow Tribunal are not applicable to the applicants of prsent 

Original Application. The general applicability of the Hon'ble Central. 

Administrative Tribunal Jabalpur judgment and Central 

Administrative Tribunal Lucnow judgment has not yet been accepted 

by the Government. 

24. 	 . That the applicants are not entitled to any relief 

sought for in the application and the same ii liable to the dismissed 

witheosts. 

0 

0 
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VERIFICATION 

IShi.. ' ....... ........ACDA(AN),offlceof 

the Coniroller of Defence Accounts, Guwahati in being authorized do 

hereby solemnly affirm and verifj the written statements and state that 

contents of the statement are irue to my knowledge and information 

and I have not suppressed any material facts. 

And I sign this verification on this the 

2DayofftA,/ 

.2002 

* 

LL';;I;IL - 
DECLARANT 
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